
Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan, Forest Comotex ll Stth Faclorv Road
Transpon Nagar Jammu 180 006 ll Rajoagh Sirnagar 190 008

Tel - 0191-2476927: mail membersecretaryjkspcb@gmarl com

The Consultant (Judiciat)
Hon'bte National Green Tribunal (P,B)

New Delhi

No:- JKPCC/NGT /oA W138/ g t? -/6 Date:- / / -03-2024

Subject:- Compliance of Hon'ble National Green Tribunal Order dated

12-0l-2024 in the matter of OA No. t76l2OZ3 titled ,.Rohit

Padha Vs UT of J&K.

Sir,

ln compliance to Hon'ble National Green Tribunal Order dated

L2-O1-2O24 in OA No. L7612023 titled ..Rohit padha vs uT of J&K,,, kindly

find enclosed the Compliance Report of Jammu and Kashmir pollution

Control Committee.

It is requested that the compliance report may kindly be taken on

record and place before the Hon,ble NGTfor consideration.

Yours faithfully,

Enct:- As above.

(J.N. Sharma)
Environ menta I Engineer

Copy to th e:-
1. Sh. G. M. Kawoosa, Additional Standing Counsel for J&K Govt. in

Hon'ble NGT matters in New Delhi, for information and necessary
action. This is in reference to Govt. of J&K Order No. g495JK(LD) of
2022 dated 12-10-2022.
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

IN THE MATTER OF "Rohit Padha Vs UT of J&K"

Compliance Report on behalf of Jammu and Kashmir Pottution ControL
Committee pursuant to Hon'ble Nationa[ Green TribunaI Order dated
12-01-2024 passed in OA No. 176 ot 2023 titted "Rohit Padha Vs UT of
J&K".

\

Original Application No. 175 ol2O23

Background:

That the Hon'bte NationaI Green Tribuna[ vide Order dated 12-01-
2024in OA No. 176 ot 2O23 directed as follows :-

" I We find from the report that nallahs are still carrying plastic

and solid waste, encroachments are yet to be regulated as per

flood plain zoning, desLudging / dredging is yet to be carried

out, there is non - commissiom ng of SIps and non-

remediation of legacy waste f rom the two sites. The next report

of l&K PCC should d,sc/ose the status in quantified terms on

sewage generation, treatment, disposa/, generation of solid

waste, daily processing and remediation of SS00 and 10000

MT of legacy waste. The report should also dis close the quatity

of water of Devika River at upstream and downstream in terms

of Fecal Coliform and flood plain zone management.

ii) l&K PCC is also required to place on record the final orders

which have been passed in the proceedings initiated against

the defaulting units.

iii) Let a fresh report alongwith concerned orders be fited atleast

one week before the next date of hearing,,.
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Comptiance Report:

That in comptiance to the Hon'b[e NationaI Green Tribunat vide Order

dated 12-01-2024 in OA No. 176 of 2023, the comptiance report of the J&K

Pottution ControI Committee is as fotlows:

Quatity of water of Devika River :

That J&K Pottution Control Committee has carried out the anatysis of

water samptes from Devika River at upstream and downstream in terms of

FecaI Coliform and other physicat parameters. Sampting was done on three

days i.e 12-02-2024, 21-02-2024 and 27-02-2024 and fecat cotiform

has been detected in the samptes and the reports are appended as

Annexure'A'

That J&K Pottution Controt Committee has issued directions for ctosure of

the fottowing Banquet Ha[[s, Hotel,s and car washing stations

[ocated in the vicinity of River Devika at Udhampur. The detaiLed List is

provided here as under, for kind perusal of the Hon'bte Tribunat :

# Name Ctosure Order No. and date

Banquet Hatls

1)

Sangam Banquet Hat[ Nationat
Highway 1A, Chopra Shop
Udhampur

193-JKPCC of 2023 dated 14-03_2023

2)
Riwayat

Udhampur
Banquet Ha[t, 246 - JKPCC ot 2024 dated 7-02-2024

3) Ragh unath Patace, Udhampur 247 - JKPCC of 2024 dated 7-02-2024

4) Thapa Patace, Udhampur 248 - JKPCC ot 2024 dated 7-02-2024

Hotets

1)
Hote[ Singh Axix, Udhampur 128-JKPCC ot 20221 dated 06-Oi-

2021

2) Hotel Singh Shine, Udhampur 243 - JKPCC of 2024 dated 7-02-2024
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3) Devika Hotet, Udhampur 244- iKPCC of 2024 dated 7-02-2024

4)
Hotel K.B. Apartments,
Udhampur

245 - JKPCC of 2024 dated 7-02-2024

Service Stations

1) Khajuria Service Station 328-JKPCC ot 2024 dated 22-02-2024

2)
Sangam Automobites Service
Station

329-JKPCC of 2024 dated 22-02-2024

s) Vidhata Honda Service Station 330-JKPCC ot 2024 dated 22-02-2024

4) Vivek Motors Service Station 331-JKPCC of 2024 dated 22-02-2024

s) A 1 Motors 332-JKPCC of 2024 dated 22-02-2024

6) B.L Engineering Car Washing 333-JKPCC of 2024 dated 22-02-2024

7) 334-JKPCC of 2024 dated 22-02-2024

8) Veera Repair and Spare 335-JKPCC of 2024 dated 22-02-2024

e) Mahavir Service Station 336-JKPCC of 2024 dated 22-02-2024

10) Gupta Service Station
336A-JKPCC ot 2024 dated 22-02-
2024

11) sanson Auto Mobite 337-JKPCC ot 2024 dated 22-02-2024

12) Move lndia Service Station 338-JKPCC ot 2024 dated 22-02-2024

The copies of ctosure orders are appended as Annexure,B', for kind

perusaI of the Hon'bte Tribunat.

That the fottowing owners of the Banquet Hatt and HoteLs have taken

remedial steps in pursuance of the directions and are connected with the

common Sewage Treatment ptant (csrp). They have apptied for consent
from J&K Pottution Contro[ Committee. Accordingty, J&K pol.Lution Control

Committee has granted Consent to the fottowing Banquet Hatt / HoteLs and

the ctosure orders have been withdrawn.

Page 3 of 7
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# Name Consent dated

1) Riwayat Banquet Hatl 27-02-2024

2) Hotel Singh Shine 02-03-2024

3) Devika Hotet, Udhampur 02-03-2024

4) Raghunath Patace o4-03-2024

5) Hotel Singh Axix, Udhampur o4-03-2024

6) Thapa Palace, Udhampur 06-03-2024

7) Hotel K. B Apartment, Udhampur 06-03-2024

Status of 03 Hospitals :

l) 01-bedded hospitaI operating with cro I Authorization of

J&K Pottution Contro[ Committee.

ll) 01-non-bedded Heatth Care Facitity operatingwith Authorization

of J&K Pottution Control Committee.

lll) 01-Army command Hospitar. not under the jurisdiction of J&K

Pottution Co ntroI Com mittee.

Status of Sewage Treatment pl,ants (STps) :

That the Consent to Operate (Fresh) to the Sewage Treatment pl.ants

(STPs) with the capacities mentioned beLow have been granted by J&K

Pottution Co ntroI Com m ittee.

i)

ii)

iii)

STP - 1.6 MLD at Pittan Barh (21-02-2024)

STP - 4 MLD at Omara (21-02-2024)

STP - B MLD at Mian Bagh (09-02-2024)
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Quatity Test Report :

That J&K Pottution ControI Committee has carried out the sampting

of the STPS mentioned above on 15-02-2024 and the test reports are

appended as Annexure 'C'

EnvironmentaI Compensation:

i) That the EnvironmentaI Compensation has been imposed on the

MunicipaL Council Udhampur vide Order No. 25-SPCB of 2019

dated 2'l-1 1-2019 regarding unscientific dumping and disposat

of sotid waste on the hitt stopes alongside NationaI Highway.

However, the amount has not yet been deposited.

ii) That the process for tevying of EnvironmentaI Compensation on

Chief Executive Officer, MunicipaI CounciL Udhampur for ittegat,

unscientific handting and disposat of sotid waste at Maand Tikri,

Udhampur has been initiated. A show cause notice dated 29_02_

2024 has been issued for response within 10 days, vide

Annexure'D'-

That on the issues identified with regard to Sotid Waste, Legacy

waste, Plastic waste and Liquid waste, the fo[owing actions have been
taken by J&K Potlution Controt Committee :_

1) Encroachments are yet to be regulated as per flood ptain
zoning i
Directions have been issued to District Magistrate, Udhampur and
Chief Executive Officer, Municipat Councit Udhampur to submit
the present status on 73 identified encroachments on the banks

of River Devika (Gangera Hitt to Nain_ su) atong with the action
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ptan for eviction of the said encroachments vide Annexure 'E'and

Annexure'F', However, information in the matter is sti[[ awaited.

2) Destudging / dredging is yet to be carried out:

Directions have been issued to Chief Engineer, Urban

Environ mentaI Engi neering Department, Chlef Executive Off icer,

MunicipaI CounciI Udhampur and Chief Englneer, Jat Shakti

(lrrigation & Ftood Controt) for submitting action p[an along with

time [ine for removing studge and dredging of Devika River and

Devika Ghat vide Annexure'G1 Annexure'F' and Annexure'H'.

lnformation received from Urban EnvironmentaI Engineering

Department, J&K mentions that the matter does not pertain to

UEED. However, information in the matter is stit[ awaited.

3) Non-remediation of Legacy waste f rom the two sites:

Directions have been issued to Chief Executive Officer, Municipat

Counci[ Udhampur for furnishing the action pl.an and time tine

regarding processing of remaining 5500 MT tegacy waste tying at

Sui Chakkar as wetl as to furnish the action ptan for processing of

10000 MT Municipal Sotid Waste vide Annexure ,F'. However,

information in the matter is stitt awaited.

4l Status in quantified terms
treatment, disposal:

on sewage generation,
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EnvironmentaI Engineering Department for furnishing the

Quantity of sewage generated, treated and disposal thereof in

Udhampur Municipat Councit Jurisdiction vide Annexure ,G,.
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Response received from UEED, J&K on 29-02-2024 and the details

are as under:

i) Sewage generated in Udhampur Municipal Council

jurisdiction is 5.9 MLD,

ii) lnstalled capacity is 13.6 MLD

iii) The quantity received and treated is 4.5 MLD.

5) Generation of Solid Waste :

Directions have been issued to Chief Executive Officer,

MunicipaI CounciI Udhampur for f urnishing the quantity of sotid

waste generated in Udhampur Municipal CounciI Jurisdiction

vide Annexure'F'. However, information in the matter is sti[[

awaited.

Prayer:

ln the premises, it is therefore respectfutty prayed that the

comptiance report may klndty be taken on record and pl.aced before the

Hon'ble National Green TribunaI for consideration.

r \'9' hrl
(J.N. Sharma)

Environmentat Engineer
J&K PCC
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A nr qxttc-l- -
rpt

Monitoring of Water Quality of Devika River Upstream and Downstream in terms of
Faecal Coliform at three locations

Location Date 12-02-2024 Date 21-02-2024 Dale 27-02-2024

Total Coliform Faecal
Coliform

Total
Coliform

Faecal
Coliform

Total
Coliform

Faecal
Coliform

Average

Location 4063 180 180 108

Location 2754 54 180 180 117

Location 4062 28 180 180 104

Samples Are Analysed by Govt. Medical College Laboratory, Jammu b. ."1

'\"w$
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I Jammu & Kashmir Pollution Control Committee, Jammu
Parivesh Bhawan, Gladni, Transport Nagar, Narwal, Jammu

Water Laboratory
IS0 90012015 Cerrified

OHSAS 18001:2007
IS045001:2018

ReportNo. Qftc,.:)
Dt: gl3lrorvStatus of River Devak Udham ur

Note: l.All the concentrations are expressed in mg/l except Te

kl

) pH,Conducti vity ( trrS/cm),Turbidiry(NTU )

Q*l- (*P[s. 
n,

S.No.

I

).

3.

Parameters

T, rature
Dissolved

River Devak Near Shiv
Temple
(NWMP St.Code:2754)

t6
2.3

8.40

River Devak 2 Km d/s
ShivTemple(NWMP
Station Code :4062)

t6
6.8

River Devak (10 Km d/s
Shiv Temple) (NWMP
Station Code: 4063)

l6
7.0

Standard Permissiblle
limits as per CPCB
Classifi cation of strea ms
for 'B' Class of rivers

>5.0

4.

-5.

6.

7.

Biological Oxygen
Demand
Turbidi
TDS

5s9
4.2

64
326

8.46
473
2.0

18

8.38
450
1.2

t6

6.5-8.5

<3.0 mg/l

8.

9.

Chemical Oxygen
Demand
P-Alka

30.5

l6

276
17.0

t6

262
9.0

t2t0. Total Alkalinity as
C

200 196 188

I t.

t2. Calcium as CaC

210

166

230

150

240

17613.

14.

Magnesium as 44 80 64

Chloride 62 30 28

Analyst & I/c Water Lab

Hardness as
CaCOr
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1

Status of River Devak Ud ham ur

Note: l.Allthe concentrations are expressed in mg/l except

r)

Jammu & Kashmir Pollution Control Committee, Jammu
Parivesh Bhawan, Gladni, Transport Nagar, Narwal, Jammu

Water Laboratory
IS0 90012015 Certified

OHSAS 18001:2007
IS045001:2018

7t2t202

) pH,Conductivity (pS/cm),Turbidity(NTU)

0.U G,.pl'..r'
Analyst & I/c Water Lab

Report No. VJLc,o)
Dt: 5/g/2rl

S.No. Parameters River Devak Near Shiv
Temple
(NWMP St.Code:2754)

River Devak 2 Km d/s
ShivTemple(NWMP
Station Code :4062)

River Devak (10 Km d/s
Shiv Temple) (NWMP
Station Code: 4063)

Standard Permissiblle
limits as per CPCB
Classification of streams
( for 'B' Class of rivers)

l. Temperature 18 18 18.,
Dissolved Oxygen 3.4 7.3 7.0 >5.0 me/l

3. pH 8.56 8.26 8.00 6.5-8.5
4. Condctivity(pS/cm) 542 460 434
5. Biological Oxygen

Demand
3.5 <1.0 1.1 <3.0 mg/l

6. Turbiditv 42 26 24
7, TDS 3r6 268 254
8. Chemical Oxygen

Demand
24.5 7.5 8.0

9. !-Alkalinity t6 l6 0.0
10. Total Alkalinify as

CaCOj
240 212 r96

I l. Hardness as
CaC03

232 200 212

12. Calcium as CaCO3 194 136 160
I3. Magnesium as

CaCO3
38 64 52

t4. Chloride 56 34 24
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Government of Jamntu and Kashmir
,lK Pollution Control Conrrnittee

.la m nr rr
Ann etLuvL - fi i

Fittrer vrq, utrr, riffi

PIt .lK PCC of 2023

lq t$/2023
Whereas, no activitl, haviug bearing on envirountent can be taken in hand, without prior consent o1'

tlre Pollution Control Corrmittee, as warrantecl uncler',Seclion 25/26 and Seclion 2/ of the Water (Prevention
andControl ofPollution) Actl974 ancl Air(PreventionaudControl ofPollLrtion)Act. l98l respectively.

Whereas, banquet halls are required to nleet thc el'fluent/sewage standalds prcscribed r"rnder'

Environment Protection Act by having STP of requirecl capacity in place in the Banqr.ret Hall.

Whereas, a banquet l-rall under name and style of M/s Sangam Banquct Hall, NH-IA, near
Chopra Shop Marhet, Udhampur is operational in flagrant violation of'above said requirements of law as
its owner has failed to obtain corlsent fl'orn the .IK Pollution Corrtrol Corlmittee, besides failing in having
STP of required capacity in place alrcl fuuctional.

Wlrereas, the owtrer o1'the Banclr"ret l-lall lvas arccordir"rgly served u,ith notices latest on 14-02-2022.
calling upon him there r-rnder to show reasons irs to why legal action including closure of his banquet hatl be
not taken for violation of law.

Whereas, the Banquet I-lall owner has failed to show any l'esponse, besides failing to take measures to
meet the requirements of laws governing environrnental protection.

Whereas. the ]-Iou'ble NGT vide its order dt. I 7- I 2-2.019 in O.A. No. 400/20 I 7 has directed that rro
Banquet Flall be allowed to operate ivithout meeting envilonmental norms and having corlsent I}om the
Pollution Control Courmittee.

Whereas, fi'esh inspection was carried or-rt by the Divisional Officer, Pollution Control Comnrittee
Sanrba on20-02-2023. reported that the status of the Banquet Hall remain unchanged, besides also reporlecl
that cornplaint agairtst the operation of Banquet l-{all received from the nearby residents. which has'been
verified at site as genuine.

Whereas, Regional Dilectol Pollution C'ontlol C'onrnrittce, .la,r'nrrru vide letter No.
PCC/RD.yConsent-O/22lConptt\Z2l-22 clt.27-02-2023 con{jrnr thc rcport o{'tlie Divisionat Officer, pCC
Samba and accordir-rgli, recomnrencled for. closur.c orcler.

Whereas, tl,e Banquet Hall in question canoot be allowecl to operate witl'r above status as tlte
operation can pl'ove detrimental for human healtir and environrnent besicles being in flagrant violation of laws
goveming environmental protection.

Now, therefot'e, in exercise of powers vested in ttre J & K Pollution Control Committee r.rncler Section
33 (A) of Water (Plevention atrd Control of Pollution) Act, 197 4 ancl Section 3I (A) of the Air (preventiop
and Coltrol of Pollr"rtiorr) Act, 1981, read witlr Environment (Plotectio6) Act 1986, imn-rediate closurc ol
Banquet Hali of Slui Balak Ranr r-urder the name ancl style of M/s Sangam Ilanquet Hall, NI{-lA, near
Chopra Shop Market, Udhampur is l.rereb1, ordered anci in this behall.. the:-

i)' Deputy Commissioner/ District Magistrate, lJdhampur is clirected to get tl-re Banquet Halt of Shri
Balak Ram uucler the nattte aucl style ol M/s Sangam. Banquet l-lall; NH-lA, n.*, Chopra Shop
Marhet, Udhampur closed iurmediately.

ii). Chief Engineer, Powel Developrnent Corporation l-tcl.(PDCt-) Canal Roacl. .Iammu is directecl 1o
disconnect the electnc supply to the above saicl BanqLret Hall.

iii)' Chief Engitreer, PHE.Iammu is dilectecl to disconnect the water supply to the above saicl Banquet I{all,iv) Shri Balak Ram Plop. M/s Sangarn Banquet l-Iall, Nll-lA, near Chopra Shop Marhet, Urlhampur
is directed to cease the,operation of the Banquet I-lall fbrthwith.

By C)rder of the Competent Autlrority

Order No.
l)ated

193

1.,(K, Rarnesl

W.:r

I(u

PCC J
r'),,

nl lt,

il:, 
,f{,TllSl/Tuoeotao;3l b? y_ tb17

Copy to'the:-
i' Deptrty comnrissioner/-District Magistrate. UdhanrPur fo' infbrnration ard necessary action rrrrder intirrration.ii' Regional Director, PCC, Janrmtr fir infornration arrd fbllorv up acrion rvitrrin a lortrright ancl 6as reference t.his letter No. PCC/RDJ/consent-o r22rCompt/522r-zz dr. z7-02-2023.iii Chief Engineer, Powet'f)evelopment Corporeition Ltcl.(pDCL). canal Road, Janrrnu for irrfornrariou a.cltrecessar). actiorr under intirtration.
iv Chiel'Engineer'' Pl-lE ,Innrrnu Ib. inlbrnratiou arrcl ,ecessa'r, action urrcler. irrtiuratiorr.v' l/c web site Pollrrtion Contlol Corrrnittee Jrrmmu lbr uploacling the closurc orcler.

", ,:i,,:;11,,1*:,1 
t'"0 M/s Sangam tlanqucr Hail, Nlr-ri, near Chopra Shop Market, Udhampur

\_

r^Di o.obU,cr.rilyt'Etrei'qi tof
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Jammu and Kashmir pollution Control Committee
parivesh Bhavan, Forest Complex ll Sitk Factorv RoadTransport Nagar, Jammu, taO oOo ll nuio"gh, S,rirr;, f go Oog

Tel , 0191-2476927; ma| - membeEecretaryjkspcb@qmait.com

oRDER No.: )t1 b rr<r,cc orzozcDated . 07 t0z/2024

whereas, no activity having bearing on environment can be taken in hand, without priorconsent of the po[ution contror committee, as warranted under section 25/26 and section 27of the water (Prevention and control of Pollution) Act 1g74 and Air (prevention and control ofPollution) Act, 1981 respectively.

whereas, banquet hars are required to meet the effruent/sewage standards prescribed

;:i.",. 
U^"'...ent protection Act by having STp of required capacity in place in the Banquet

whereas, the Hon'bre NGT vide its order dt. 77 -72-2079 in o.A. No. 4oo/2017 hasdirected that no Banquet Ha[ be alowed to operate without meeting environmentar norms andhavlng consent from the pollution Control Committee.

whereas, Municipar Councir Udhampur has set up and put in operation a banquet ha,under name and styre of M/s Riwayat Banquet Har, N.u. Road, Udhampur in fragrant viorationof above said requirements of raw and without obtaining mandatory consent from the J&KPollution contror committee, that too bereft of porution contror devices such as sewageTreatment Prant (STp) and operation of the Banquet Ha[ in its present status can provedetrimental to human health and environment

whereas' the owner of the Banquet Ha, was accordingry served with repeated notices, (rastNotice on t6-rL-2ozrr, caring upon him to show.rrr" L to why regar action incruding crosureof his banquet hall be not taken for violation of environmental laws.
whereas, the Banquet Ha, owner has faired to respond to the notices, besides fairing totake measures to meet the requirements of raws governing environmentar protection.
whereas, fresh inspection was carried out by the Divisionar officer, pofiution Controlcommittee udhampur on o4-oL-2024, revearing that the status of the Banquet Harr remainedunchanged Regionar Director porution contror committee, Jammu vide retter No.PCCIRDJ/SA/NGT /3386-87 dated 11-01-2024 confirmed the inspection report of the Divisionarofficer, PCC Udhampur and accordingry recommended it for crosure.
whereas' the Banouet Hall in question cannot be allowed to operate with above statusas the operation of the same can prove detrimentar for human hearth and environment besidesbeing in flagrant violation of laws governing environmental protection.

Page 7 of z
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Now, therefore, in exercise of powers vested with J & K pollution Control Committee
under Section 33 (A) of Water (Prevention and Control of Pollution) Act, !974 and Section 31
(A) of the Air (Preventron and Control of Pollution) Act, 1981, the following directions are
h ereby issued:-

i). Deputy Commissioner/ District Magistrate, Udhampur is directed to get the Banquet
Hall operated by Municipal Council Udhampur under the name and style of M/s Riwayat
Banquet Hall, N.H. Road, Udhampur closed immediately.
Executive Engineer, Power Development Corporation Ltd.(pDCL), Electric Division,
Udhampur is directed to disconnect the electric supply to the above said Banquet Hall.
Executive Engineer, PHE, Udhampur is directed to disconnect the water supply to the
above said Banquet Hall.
Municipal Council Udhampur, Prop. M/s Riwayat Banquet Hall, N.H. Road, Udhampur

is directed to cease the operation of the Banquet Hall forthwith

Vasu Ya

+ Chairman

iii).

No: JK PCC/LSl/738972s / 2024
m.:61 lozlzoz4
Copy to the:-

f 19 u- /91.f

ll.

r

Deputy Commissioner/ District Magistrate, Udhampur for Information and necessary
action u nder intimation.
Regional Director, PCC, Jammu for information and follow up action within a

fortnight, in reference to his letter No. PCC/RDJ/SA/NGT/3386-87 dated 11-01-2024.
Chief Engineer, Jammu Power Development Corporation Ltd. (JPDCL), Canal Road,

Jammu for information and necessary action under intimation.
Chief Engineer, Jammu PHE, Jammu for information and necessary action under
intimation
Executive Engineer, JPDCL Electric Division Udhampur for information and necessary
action.
Executive Engineer, PHE Udhampur for information and necessary action please.

Divisional Officer, PCC Udhampur for information and with the direction to follow up
and get the closure order implemented through District Administration.
l/c web site Pollution Control Committee lammu for uploading the closure order
Municipal Council Udhampur, Prop. M/s Riwayat Banquet Hall, N,H, Road,

Udhampur for information.

vii.

v t

ix.
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\\
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Comptex ll Sitt factory noaA
Transport Nagar Jammu. "80 006 ll Rajbagh. Srinagar, 190 OO8

l el . 0191 .2476927 , fiait . membeBecreta ryjks pcb@g mall.com

oRDER No.: $-Tlxncc or zoz+
Dated I OTlozlzoz4

whereas, no activity having bearing on environment can be taken in hand, without prior
consent of the Pollution Control Committee, as warranted under Section 25/26 and Section 21
of the water (Prevention and control of Pollution) Act 7974 and Air (Prevention and control of
Pollution) Act, 1981 respectively.

Whereas, banquet halls are required to meet the effluent/sewage standards prescribed
under Environment Protection Act by having srp of required capacity in place in the Banquet
Hall.

whereas, the Hon'ble NGT vide its order dt. 17 -L2-2079 in o.A. No. 40012077 has
directed that no Banquet Hall be allowed to operate without meeting environmental norms and
having consent from the Pollution Control Committee.

whereas, shri Anil Kumar Badyal has set up and put in operation a banquet hall under
name and style of M/s Raghunath palace, NH-1A near Devika Udhampur
in flagrant violation of above said requirements of law and without obtaining mandatory
consent from the J&K Pollution Control Committee, that too bereft of pollution control devices
such as Sewage Treatment Plant (STP) and operation of the Banquet Hall in its present status
can prove detrimental to human health and environment

Whereas, the owner of the Banquet Hall was accordingly served with repeated notices,
(last Notice on 04-08-2023), calling upon him to show cause as to why legal action including
closure of his banquet hall be not taken for violation of environmental laws.

Whereas, the Banquet Hall owner has failed to respond to the notices, besides failing to
take measures to meet the requirements of laws governing environmental protection.

Whereas, fresh inspection was carried out by the Divisional Officer, pollution Control
committee Udhampur on 04-o!-2o24, revealing that the status of the Banquet Hall remained
unchanged. Regional Director pollution control committee, Jammu vide letter No.
PCC/RDJ/SA/NGT/3386-87 dated 11-01-2024 confirmed the inspection report of the Divisional
Officer, PCC Udhampur and accordingly recommended it for closure.

Whereas, the Banquet Hall in question cannot be allowed to operate with above status
as the operation can prove detrimental for human health and environment besides being in
flagrant violation of laws governing environmental protection.
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Now, therefore, in exercise of powers vested with J & K pollution control corfiritteeunder section 33 (A) of water (prevention and contror of po[ution) Act, LgT4and section 31(A) of the Air (prevention and Contror of polution) Act, 1981, the folowing directions arehereby issued;-

i Deputy commissioner/ District Magistrate, udhampur is directed to get the BanquetHa, operated by sh' Anir Kumar Badyar under the name and styre of M/s RaghunathPalace, NH-1A near Devika Udhampui closed immediately.ii Executive Engineer, power Deveropment corporatron Ltd.(pDCL), Erectric Division,Udhampur is directed to disconnect the erectric suppry to the aLove rr,Ju..qr", *rrr.iii' Chief Engineer, pHE Jammu is directed to disconnect the water suppry to the above saidBanquet Hall.
Shri Shri Anil Kumar Badyal prop. M/s Raghunath palace, NH-1AUdhampur is directed to cease the operation of i't 

" 
Aunqr"t Hall forthwith.

f ty>->--t\ bD

near Dev

L,

Vasu Yadav

f 
cnairman

No : J K PCC/LSJ/7 3Bs7 zS / Zo24u: en /o2l2oz4
copy t3 the:-

, 
:;iJjHiJ;fl:?:JI District MaBistrate, udhampur for information and necessary

ii Regionar Director, pcc, Jammu for information and folow up action within a fortnight, inreference to his letter No. pcc/RDJ/SA/rvCrla3sO-ai 
aated 11_01-2024.iii chief Engineer, Jammu power Deveropment iorpor.tion Ltd. (JpDcL), canar Road,Jammu for information and necessary a.iion ,nUer iliimation.iv chief Engineer, Jammu pHE, Jammu for information and necessary action underintimation

" ff::l'* 
Engineer, j'DCL Erectric Division Udhampur for information and necessary

vi' Executive Engineer, pHE Udhampur for information and necessary action prease.vii Divisionar officer, pCC Udhampur for inro.r"tLn 
"na-'with 

the direction to forow up and
... g:,,hu closure order implemented through District Administration.viii l/c web site porution contror comnrit,.u J".r, ror u"itoaaing the crosure orderix Shri Anil Kumar Badyal Prop. M/s Raghunath pri".",'rux-ra near Devika Udhampur
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Jammu and Kashmir pollution Control Committee

( parivesh Bhavan, Forest Complex Il Silk Factory Road- Transport Nagar, Jammu, 180 006 ll naiUagi,, drinagar, 190 008
Tel - 0191-2476927; mail - membeEecretarylkspcb@gmait.com

ORDER t ro.'\f,.lXr cC od, 2024
Dated I o1t02/2024

Whereas, no activity having bearing on environment can be taken in hand, without prior
consent of the Pollution Control Committee, as warranted under Section 25/26 and Section 21

of the Water (Prevention and Control of Pollution) Act 7974 and Air (prevention and Control of
Pollution ) Act, 1981 respectively.

Whereas, banquet halls are required to meet the effluent/sewage standards prescribed

under Environment protection Act by having srp of required capacity in prace in the Banquet

Hall.

whereas, the Hon'ble NGT vide its order dt. L7 -L2-2oLg in o.A. No. 4oo/2ot7 has

directed that no Banquet Hall be allowed to operate without meeting environmental norms and

having consent from the pollution Control Committee.

whereas, shri Ajay Kumar Thapa has set up and put in operation a banquet ha under
name and style of M/s Thapa palace, phase-lr, Housing colony udhampur in flagrant violation

of above said requirements of law and without obtaining mandatory consent from the J&K

Pollution control committee, that too bereft of pollution control devices such as sewage

Treatment Plant (srp) and operation of the Banquet Ha[ in its present status can prove

detrimental to human health and environment.

whereas, the owner of the Banquet Hall was accordingly served with repeated notices, (last

Notice on t6't7'2o2tl, calling upon him to show cause as to why legal action including closure

of his banquet hall be not taken for violation of environmental laws.

Whereas, the Banquet Hall owner has failed to respond to the notices, besides failing to
take measures to meet the requirements of laws governing environmental protection.

Whereas, fresh inspection was carried out by the Divisional Officer, pollution Control
Committee Udhampur on O4-o!-2024, revealing that the status of the Banquet Hall remained

unchanged. Regional Director pollution control committee, Jammu vide letter No.

PCC/RDJ/SA/NGT/3386-87 dated 11-01-2024 confirmed the inspection report of the Divisional

Officer, PCC Udhampur and accordingly recommended it for closure.
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whereas, the Banquet HaI in question cannot be alowed to operate with above status

as the operation can prove detrimentar for human hearth and environment besides being in
flagrant violation of laws governing environmental protection.

Now, therefore, in exercise of powers vested with J & K pollution control Commtttee
under Section 33 (A) of Water (prevention and Control of pollution) Acl, Lg74
(A) of the Air (prevention

hereby issu ed:-

iv)

Copy to the:-

and Control of pollution) Act, 1981, the following

and Section 31

directions are

Vasu Yad av

i) Deputy commissioner/ District Magistrate, Udhampur is directed to get the BanquetHall operated by Sh, Ajay Xumar Thapa ,.1";i;;
... phase-il, xousing iolony Udhampur crored immed?jle.and 

style of M/s Thapa parace,

ii) Executive Engineer, power Deveropm.ni a"rp"r.,'", Ltd.(pDCL), Erectric Division,Udhampur is directed to disconnect *,u 
"r"o,i. ri,ppry to the above said Banquet Har.iii) Executive Engineer, pHE udhampur i, air"aul tJ disconnect the water suppry to theabove sa id Banquet Hall.

Shri Ajay Kumar Thapa prop. M/s-Thapa palace, phase-ll, Housing Colony Udhampur isdirected to cease the operation of the Banquet H.f f ioii*itfl.

No:xpcC/LSr/7 38s741/2o24 lUlt - ltt51
Dt.:61 /oz/2024 \ 

chairman

l/c web site pollution Contr
Shri Ajay Kumar Thaoa
Udhampur tbr. infornrarlon

viii.
ix.

ol Committee Jammu for uploading the closure order.Prop. M/s Thapa palace, phaie-il, xorrine 
-iofonv
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:;:"rjf:IffilJ,"#ristrict Masistrate, udhampur for information and necessary

ii Regionar Director, pCC, Jammu for information and forow up action within afortnight in reference to his letter rv". pCilnOlnlNGT/3386-S7 
dated 11-01-2024.iii. Chief Engineer power Developm.rt Corporrlion itd. (rOCL),Canal Road, Jammu forinformation and necessary action under intimation.iv' chief Engineer' pHE Jammu for information and n"."rrrry action under intimation.v Executive Engineer, JpDtL,,Erectric orrision uoiam-pur for information and necessaryvi. Executive Engineer, pHE Udhampur for info*.tion and necessary actionvii Divisional officer, PCC Udhampur for ini"rrr,[r,'*i,n the direction to follow up and

|ott,l.n" 
t'"t"t order implementeu tt rougi ;istrict Administration in letter and
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0nler No.
Dntttl

\Sft*reas. ils $rtirlty htvitrg hcming oR envlronme[t son be t*en in hand, without pricr

rgment rf the Pollution Csnfrol Board, ar wenented under $eellon 23/16 wtd Stctlon 1I of the

\Yrttr (prrr'rntl$$ rnd eonrrol of Pollutlun) Ast l9?{ end Alr (Prwenllon rrd Control of

Potlutlon) Art. ll*l rc$pestlvrly.

$trelcns, for merting the preseribed stnndardr for sewersge gencroted by Hotohlduert

l{qurry;, rr.ith uborr lg rooftg. ths facility of $'[F/ETP is mandntory a* per Pallution Co*rol

Bourd guidelines.

\Shersss. lt{r} Hcr*t .S}ngi ,{.r&, Nti, Morh, Ntt-t{ Itdhampar is opcralional in

flagranr violation of abovr soid requirements of law and neces$sry pollution cs$trol

do,iccspollution control measutrs are not in plnce and continued operalion of the Hotcl caB

ptovc durimentul to human heal ond environrnent.

\\'lereas. rrpeared notices ryere served upon the hotelier, particularly notice dated

l$"ll&,!010 calling upon him there under to show reasons as to why legal action including

tlosuru r:fhis hotel b€ not taken for violation of law,

$therea\ the owner ofthe hotel has failed to show any response, besides failing to take

msssuresto mcet the requirements of laws goveming environmental protection.

Whereas, the hotel in question cannot be allowed to operate with above slatus as lhe

opersrios c{n prove detrimental for human health and environment besides being in flagrant

tiolEiion ol laws goveming environmental protection.

Now thercfore in exercise of powers vested in the J & K Pollution Control Board urder

$ocrisn 33 {A) of Water (Prevention and Control of Pollution} Act, 197{ and $ectisn 3l (A}
of the Air (Prevention and Control of Pollution) Act, 1981, read with Environmcnt
(Prorecrior) A4 f986 immediate closure of Hotel of Sh. Daljit Singh under the name and style

of l\{/r ,forc, Sing& Axis, MII Morh, NH-IA Udhampw is hereby ordered and in this behalf
drs:-

i. Deputy Commissiooerl District Magistrate, Udhampur is directed ts close dswn
Ir{/s XIoreISdrg& Axb, MH Morh, NH-IA Udhonpar immediately.

ii. ChielEngineer Electric & Maintenance (PDD), canal road Jammu is directed ta snap
electric supply to above said hotel immcdiately.

iii. DimctorTourism Jrmmu is directed to deregister the hoel.
iv. Sh. Daljit Singh (Prop.) ItUs Hotet Srrrg*,{xi}, MH Morh, Nfr-rd Udtorrpur is

dirccted to cease the operation of the hotel forthwirh.

Ar approved by the Competrnt Authority.

: flf.tx l'cllofl$ll
t oi Nl ttozl

1l

q
t (8.M.

Memb*rAdvisor
JK Jrrnmu
No:- pcBlLsJr978l0?r l?g- l{
Datrd:-06l0l,?0?l
Copy to the :-

.IK PCB Jammu
{}:v'

i. Dtputy Cummissioncrl .District Magisrrstr, Udhrnrpur fsr inibrm$i$rl 6il
necessar), sction under intimation.

ii' Rr'gional Director,-FCB, Jrmmu for inrbrmation arrrJ follow up .*tisn rrrrhiR s
forrnighr and hi$ rcferensE ro his rerter No.pc&RDJ;oriuiiii,tii,.'i'i:il;;;0. "

iii. chirf Engineer Electric & Maintenanss (pDD) c*J C".d, ;;**i, ro, intbnnrrionand neccssary action under intimation.iv' Dire{tor'fourism,llmmu lor infoxnntion and necesxry action under i'rtinrali.n.v. l/c rveb sire pollurion Conrrol Bourrl Jrmmu fu, upfosji,; il,..iolu* or,r*,vi. 
,:l;r};1[,:.,"gh 

Prop. ttarersiasrr..t.rr:is, r]fff.+rri, #-;i'i,rffir, ,0,
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Comolex ll Silk Factorv Road
Transport Nagar, Jammu, t eO OOO ll Rajbagh, S;inagar, .190 

O0B

Tet . 0191,2476927; mait , membeBecrelaryjkspcb@gmait com

Order No.
Dated '.L$ :r PCC or 2o24

' o7 /o2 /2024

whereas, no activity having bearing on environment can be taken in hand, without prior
consentoftheJ&K Pollution Control Committee, aswarranted under Section 25/26 and section
2r of the water (Prevention and Control of Pollution) Act tg74 and Air (prevention and control
of Pollution) Act, 1981 respectively.

whereas, for meeting the prescribed standards for sewerage generated by Hoters/Guest
Houses, with more than 19 rooms, the facility of sewage Treatment plant (srp) is mandatory as
per the guidelines of pollution Control Committee.

whereas, the Hon'ble NGT vide its order dr.14-72-2o27in o.A. No. 338/2027 has
directed that no pollution due to discharge of effluents and dumping of garbage be allowed to
operate without meeting environmental norms and having consent from the pollution Control
Committee.

whereas, sd. Mohinder Kour has set up and put in operation a hoter under the name
and style of M/s Hotel singh shine, Neor Hoppy Home Moder Hr. sec. schoot-rJdhampur in
flagrant violation of above said requirements of law and without obtaining mandatory consent
from the J&K Pollution Control committee, that too bereft of pollution control devices such as
sewage Treatment Plant (srp) and operation of the Hoter in its present status can prove
detrimental to human health and environment.

whereas, repeated notices were served upon the hoterier, (ratest on 07-0g-2023) caling
upon him to show cause as to why legal action including closure of his hotel be not taken for
violation of environmental laws.

whereas, the owner of the hoter has failed to respond to the notices, besides fairing to
take measures to meet the requirements of raws governing environmentar protection.

whereas, fresh inspection was carried out by the Divisional officer, pollution control
committee Udhampur on 04-oL-zoz4, revearing that the status of the hoter remained
unchanged. Regional Director, pollution control committee Jammu vide letter No.
Pcc/RDJ/sA/NGTl3386-87 dated 11-01-2024 confirmed the inspection report of Divisional
Officer, PCC Udhampur and accordingly recommended it for closure.

whereas, the hotel in question c-annot be allowed to operate with above status as the
operation can prove detrimental for human health and environment besides being in flagrant
violation of laws governing environmental protection.
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Now therefore in exercise of powers vested with i & K Pollution Control Board undi:r
section 33 (A) of Water (Prevention and Control of Pollution) Act, f974 and Section 31 (A) of
the Air (Prevention and Control of Pollution) Act, 1981, the following directions are hereby

issued:-

l .

Deputy Commissioner/ District Magistrate, Udhampur is directed to close down the hotel

of Sd. Mohinder Kour undet the name and style of Mls Hotel Singh Shine, Neqr Hoppy
Home Model Hr. Sec. School-Udhompur immediately.
Director Tourism Jammu is directed to deregister the hotel, if registered.

Executive Engineer, (JPDCL) Electric Division, Udhampur is directed to disconnect the

electric supply to above said hotel immediately'
Executive Engineer, PHE, Udhampur is directed to disconnect the water supply to above

said hotel im mediately
Sd, Mohinder Kour (Prop.) M/s Hotel Singh Shine, Near Happy Home Model Hr. S
School-lJdhampur is directed to cease the operation of the hotel forthwith.

I z\
Vasu Ya dav

d ChairmantNo:- JK PCB/LSJ/71897t3 12024
Dared:4l lozl2o24
Copy to the:-

tx

X

viii.

Deputy Commissioner/ District Magistrate, Udhampur for information and necessary

action under intimation,
Regional Director, PCC, Jammu for information and follow up action within a fortnight, in

reference to his letter No. Pcc/RDJ/sA/NGT/3386-87 dated 11-01-2024.
Chief Engineer, Jammu Power Development Corporation Ltd. (JPDCL), Canal Road,

Jammu for information and necessary action under intimation.
Chief Engineer, PHE Jammu for information and necessary action under intimation
Director Tourism Jammu for information and necessary action.
Executive Engineer, (JPDCL) Electric Division, Udhampur for information and necessary

action.
Executive Engineer, PHE, Udhampur for information and necessary action.
Divisional Officer, PCC Udhampur for information and with the direction to follow up and
get the closure order implemented through District Administration.
l/c web site Pollution Control Committee Jammu for uploading the closure order
Sd. Mohinder Kour Prop. M/s Hotel Singh Shine, Neor Hdppy Home Model Hr. Sec,

School- Udhompur for information

t.

lr3s\'-93

i.

ii.

iii.

iv.

vi.
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Fo'esl Complex ll Silk Factory Road

Transport Nagar, Jammu, rao ooo ll Rajbagh, Srrnagar' 190 008

Tel - 0191'2476927; mail - membersecrelarylkspcb@gmail com

, )!l :r PCCot2o24
I 01 loz 12024

Order No.
Dated

Whereas,noactivityhavingbearingonenvironmentcanbetakeninhand,withoutprior
consent of the J&l( Pollution control committee, as warranted under Section 25/26 and section

21 ofthe water (Prevention and control of Pollution) Act 1974 and Air (Prevention and control

of Pollution) Act, 1981 respectively'

Whereas,formeetingtheprescribedstandardsforseweragegeneratedbyHotels/Guest
Houses, with more than 19 rooms, the facility of Sewage Treatment Plant (STP) is mandatory as

per the guidelines of Pollution Control Committee'

Whereas,theHon,bteNGTvideitsorderdI.,l4.l2.7O27ino.A.No.338/2027has
directed that no pollution due to discharge of effluents and dumping of garbage be allowed to

operateWithoutmeetingenvironmentalnormsandhavingconsentfromthePollutionControl
Committee.

Whereas, Smt' veenu Singh has set up and put in operation a hotel under the name

andstyleofM/sDevikaHotelshivNagar,Udhampurinflagrantviolationofabovesaid
requirementsoflawandWithoutobtainingmandatoryconsentfromtheJ&KPollutionControl
Committee,thattoobereftofpollutioncontroldevicessuchasSewageTreatmentPlant(STP)
andoperationoftheHotelinitspresentstatuscanprovedetrimentaltohumanhea|thand
environment.

Whereas,repeatednoticeswereserveduponthehotelier,(lateston04.08.2023)calling
upon him to show cause as io why legal action including closure of his hotel be not taken for

violation of environmental laws.

Whereas,theownerofthehotelhasfailedtorespondtothenotices,besjdesfailingto
take measures to meet the requirements of laws governing environmental protectioh

Whereas,freshinspectionwascarriedoutbytheDivisionalOfficer'PollutionControl
Committee Udhampur on 04-01-2024, revealing that the status of the hotel remained

unchanged. Regional Director, Pollution Control Committee Jammu vide letter No'

PCC/RDJ/SA/NGr/:,1386-87dated11-01-2024confirmedtheinspectionreportofDivisional
Officer, PCC Udhampur and accordingly recommended it for closure'

Whereas,thehotelinquestioncannotbeallowedtooperatewithabovestatusasthe
operationcanprovedetrimentalforhumanhealthandenvironmentbesidesbeinginflagrant
violation of laws governing environmental protection'
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NowthereforeinexerciseofpowersVestedwithJ&KPollutionControlBoardunder
Section33(A)ofWater(Preventiont''dCont'olofPollution)Acl'L974andSection31(A)ofthe
Air (Prevention and Control "i 

o"ff"i"^t Act' 1981' the following directions are hereby issued:-

Deputy Commissioner/ District Magistrate' Udhampur is directed to close down the

hotel of smt. veenu singh under tie name and style of M/s Devika Hotel Shiv Nagar,

Udhampur immediately.
iirrrri, Tourism Jommu is directed to deregister the hotel' if registered

Executive Engineer, (JPDCL) Electric Division' Udhompur is directed to disconnect the

electric supply to above said hotel immediately'

Executive Engineer, nne udhampur is directed to disconnect the water supply to the

ll.
iii.

above said Banquet Hall.

Smt. Veenu Singh (ProP.) M/s Devik

the operation of the hotel forthwith
o Hotel Shiv Nogor, UdhomP ur is directed to cea

Vasu Yadav

No:- rK pCB/LSr/ nawot tzoza f'\9 
t1 --) \o\ f 

r''i,.*'n

DaredioT lozl2024
Copy to the:-

i. Deputy Commissioner/ District Magistrate' Udhampur for information and necessary

action under intimation'
ii.RegionalDirector,PCC,Jammuforinformationandfollowupactionwithinafortnight'in

reference to his letter No. PCc/RDJ/SA/NGT/3386-87 dated 11-01-2024'

iii. Chief Engineer, Jammu Power Development Corporation Ltd. (JPDCL), Canal Road,

Jammu for information and necessary action under intimation'

iv.ChiefEngineer.,PHEJammuforinformationandnecessaryactionunderintimation
v. Director Tourism Jammu for information and necessary action'

vi.ExecutiveEnsineer,(JPDCL)ElectricDivision,Udhampurforinformationandnecessary
action.

vli.
viii

Executive Engineer, PHE, Udhampur for information and necessary action'

Divisional Officer, pCC Udhampui for information and with the direction to follow up and

get the closure order implemented through District Administration'

i/c web site Pollution Control Comrnittee Jammu for uploading the closure order

Smt. Veenu Slngh Prop. Mls Deviko Hotel Shiv Nogar, Udhampur for information'
lx

x
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Factory Road
Transport Nagar, Jammu, tao ooo ll Rajbagh, Srinagar, 190 OOB

Tel -0191-2476927; mail -membeEecretaryjkspcb@gmail.com

Order No.
Dated ')-9Sir Pccorzo24

'| 07 loz /2024

PaEe 7 of 2

(.

Whereas, no activity having bearing on environment can be taken in hand, without prior consent of the

J&K Pollution Control Committee, as warranted under Section 25/26 and Section 27 of the Water (Prevention

and Control of Pollution) Act 1974 and Air (Prevention and Control of Pollution) Act, 1981 respectively.

Whereas, for meeting the prescribed standards for sewerage generated by Hotels/Guest Houses, with

more than 19 rooms, the facility of Sewage Treatment Plant (STP) is mandatory as per the guidelines of

Pollution Control Committee.

Whereas, the Hon'ble NGT vide its order dt.74-72-2o27in O.A. No. 33812021 has directed that no

pollution due to discharge of effluents and dumping of garbage be allowed to operate without meeting

environmental norms and having consent from the Pollution Control Committee.

Whereas, Sh. Daljeet Singh has set up and put in operation a hotel under the name and style of M/s

Hotel K,B, Apartments, Nedr MH Chowk, lJdhampur in flagrant violation of above said requirements of law

and without obtaining mandatory consent from the J&K Pollution Control Committee, that too bereft of

pollution control devices such as Sewage Treatment Plant (STP) and operation of the Hotel in its present status

can prove detrimental to human health and environment.

Whereas, repeated notices were served upon the hotelier, (latest on O7-O8-2O231calling upon him to

show cause as to why legal action including closure of his hotel be not taken for violation of environmental

laws.

Whereas, the owner of the hotel has failed to respond to the notices, besides failing to take measures

to meet the requirements of laws governing environmental protection.

Whereas, fresh inspection was carried out by the Divisional Officer, Pollution Control Committee

Udhampur on Ol4-O,-2024, revealing that the status of the hotel remained unchanged. Regional Director,

Pollution Control Committee Jammu vide letter No. PCC/RDJ/SA/NGT/3386-87 dated 11-01-2024 confirmed

the inspection report of Divisional Officer, PCC Udhampur and accordingly recommended it for closure.

Whereas, the hotel in question cannot be allowed to operate with above status as the operation can

prove detrimental for human health and environment besides being in flagrant violation of laws governing

environmental protection.
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Now therefore in exercise of powers vested with J & K Pollution Control Board under Section

33 (A) of Water (prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the Air (Prevention and

Control of Poilution) Act, 1981, the following directions are hereby issued:-

i. Deputy commissioner/ District MaSistrate, udhampur is directed to close down the hotel of 5h'

Datljeet Singh under the name and style of M/s Hotel K,B. Apdrtments, Neot MH Chowlg udhompur

immediately.
ii. Director Tourism Jammu is directed to der'egister the hotel, if registered'

iii. Executive Engineer, (JPDCL) Electric Division, Udhampur is directed to disconnect the electric supply to

above said hotel immediatelY.
iv. Executive Engineer, PHE Udhompur is directed to disconnect the woter supply to the obove said

Bonquet Holl.
5h. Daljeet Singh lProp., M/s Hotel
the operation of the hotel forthwith

K.B. Apartments, Neor MH Chowk, lJdhampur is directed to cease

Vasu Yadav

$
Chairman

No:- JK PCB/LSl/73897 L9 I 2024
Daredtfil l02l2024
Copy to the:-

Itqoll!t>
i. Deputy Commissioner/ District Magistrate, Udhampur for information and necessary action under

intimation.
ii. Regional Director, PCC, Jammu for information and follow up action within a fortnight, in reference to

his letter No. Pcc/RDJ/sA/NGT/3386-87 dated 11-01-2024.

iii. chief Engineer, lammu Power Development corporation Ltd. (JPDCL), Canal Road, Jammu for

information and necessary action under intimation.
iv. chief Engineer, lammu PHE, Jammu for information and necessary action under intimation

v. Executive Engineer, JPDCL Electric Division Udhampur for information and necessary action.

vi. Executive Engineer, PHE Udhampur for illformation and necessary action please.

vii. Director Tourism Jammu for information and necessary action.

viii. Divisional Officer, PCC Udhampur for information and with the direction to follow up and get the

closure order implemented through District Administration.

ix. l/c web site Pollution Control Committee Jammu for uploading the closure order
x. Sh, Datjeet Singh Prcp. Mls Hotel K.B, Aportments, Nedr MH Chowk, Udhampur for information
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I Jammu and Kashmir poltution Control Committee
Parivesh Bhavan. Forest Complex ll Silk Factory Road
Transport Nagar. Jammu, teO OOO ll Rajbagh, Srinagar. 190 008

Tel - 0191-2476927; mait - membeBecretaryjkspcb@gmait.com

ORDERNo.: 3p-62 IKPCCof 2024
Dated : p12_ t02t2\2a

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the Pottution controI committee, as warranted under sectio n 2s/26 and
section 21 of the water (prevention and controI of pottution) Act 1974 and Air (prevention
and Control of Poltution) Act, 198.1 respectivety.

whereas, service stations are required to meet the Generat Discharge Standards
of efftuents/sewage prescribed under Environment (protectio n)Act, 19g6 by having sma[t
Efftuent Treatment Ptant (ETp) of required capacity in place in the service station.

Whereas, the Hon'ble NGTvide its order dt. 12-02-2024 in o.A. No. 176/2023 has
d irected "to restrict fhe discharge of sewage and municipat sotid waste as u/ell as prastic
waste which was flowing through natthas and drains teading to the River,,.

whereas, shri Ram parkash has set up and put in operation a service station
under name and styte of M/s Khajuria Service Station, Ward No.11, Shiv Nagar, Near
ssP office, Udhampur in ftagrant viotation of above said requirements of law and
without obtaining mandatory consent from the J&K pottution controt committee, and
operation of the service station with present status can prove detrimental to human
hea lth and environment

whereas, the owner of the service station was accordingty served with repeated
notices, (tast Notice on 04-08-2023), catting upon him to show cause as to why tegat
action including ctosure of his service station be not taken for violation of environmentat
Iaws.

whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of laws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, poltution
coryroroommittee udhampu r on 10-02-2024, reveating that the status of the service
station remained unchanged. Regionat Director pottution controt committee, Jammu
vide letter No. pcc/RDj/consent-o/24l3813-14 dated 15-02-2024 confirmed theinspection report cjf the Divisionat officer, pcc udhampur and accordingty
recommended it for closure.

whereas, the service station in question cannot be attowed to operate with abovestatus as the operation of the same can prove detrimenta[ for human heatth andenvironment besides being in ftagrant vio[ation of [aws governing environmentatprotection.

v
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Now, therefore, in exercise of powers vested with J & K pottution controtcommittee under section 33 (A) of water (prevention and controt of potlution) Act, 1g74and section 31 (A)of the Air (prevention and controt of pottution)Act, 1g81, thefottowingdirections are hereby tssued:_

i) Deputy commissioner / District Magistrate, udhampur is directed to get theservice station operated byshri Ram parkash underthe name and styt;f M/sKhajuria Service Station, Ward No.11, Shiv Nagar, Near SSp Office,Udhampur ctosed immediatety.
ii) Executive Engineer, power Deve[opment Corporation Ltd. (pDCL), EtectricDivision, Udhampur is directed to disconnect the etectric suppty to,;;;;"r"said service station.
iii) Executive Engineer, pHE, Udhampur is directed to disconnect the water supptyto the above said service station.
iv) Shri Ram parkash, prop. M/s Khajuria Service Station, WardNagar, Near SSp Office, Udhampur is directed to cease the opeservice station forthwith.

t-,

No: JK pcc/LSJ / 74o7s74 /2024/ 2l 6n _ A- [7ooate:f \toztzozt

Copy to the:-

No.11, Shiv
ration of

(Vasu Yadav)
Chairman

\

Deputy Commissioner/ District Magistrate, Udhampur for information andnecessary action under intimation.
.

l .

IV

vii.

viii.
ix.

Regional Director, pCC, Jammu for information and fottow up action within afortnight, in reference to his tetter No. pcc/RD,/conl 
"ir-orror"rl"_14 dated15-02-2024.

Chief Engineer, power Development Corporation Ltd. Jammu (lpDCL), CanatRoad, Jammu for information and necessary action under intimation.

:1,,;t",a#,""-r, 
PHE, Jammu for information 

"no nu"".."ry action under
Executive Engineer, JpDCt
necessary action. - Etectric Division' udhampur for information and
Executive Engineer, pHE Udhampur for information and necessaryaction ptease.Divisionat officer' pcc Udhampur for information and with the direction to fottowup and get the closure order impturunt"O tf,rorgiO,*,", OOrinistration.l/c Nodar officer, NGT JK pcc for informa.i;;;;";';;;".ary action.

Lay"a 
site J&l( pouurion contror Commiu"" i;;;;;;,. uploading the ctosure

Shri Ram parkash, proD. M/s Khajuria Service Station, Ward No.11, ShivNagar, Near SSp Office, Udhampur for comptiance.

X
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Factorv Road
Transport Nagar, Jammu, teO Ooo ll Rajbagh, Siinagar. 190 008

Tel - 0191-2476927; mait - membeBecretaryikspcb@gmait.com

ORDER No.
Dated

'39$ xeccor2024
2 32-to2t2o24

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the PoLtution controt committee, as warranted under sectl on 2s/26 and
section 21 of the water (Prevention and controI of pottution) Act 1974 and Air (prevention
and Control of Pottution) Act, 1981 respectivety.

whereas, service stations are required to meet the Generat Discharge standards
of efftuents/sewage prescribed under Environment (protection) Act, 19g6 by having smatt
Effluent Treatment Ptant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGTvide its order dt. 12-02-2024 in o.A. No. 17612023 has
directed "to restrictthe discharge of sewage and municipal sorid waste as u/er{ as prastlc
waste which was flowing through nallhas and drains leading to the River,,.

whereas, Shri Navesh Kumar has set up and put in operation a service station
under name and style of M/s Sangam Automobite, Service station, ward No.11, Shiv
Nagar' Udhampur in ftagrant viotation of above said requirements of law and without
obtaining mandatory consent from the J&K pottution controI committee, and operation
of the service station with present status can prove detrimental to human heaLth and
environment

whereas, the owner of the service station was accordingty served with repeated
notices, (tast Notice on o4-og-2023), catting upon him to show cause as to why r.egat
action including c[osure of his service station be not taken for viotation of environmentat
Iaws.

Whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of taws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, pottution
control committee Udhampur on 1o-02-2024, reveating that the status of the service
station remained unchanged. Regional Director pottution control committee, Jammu
vide letter No. Pcc/RDJ/consent-o/24l3813-14 dated 15-02-2024 confirmed the
inspection report of the Divisionat officer, pcc udhampur and accordingty
recommended it for ctosu re.

whereas, the service station in question cannot be attowed to operate with above
status as the operation of the same can prove detrimentat for human health and
environment besides being in ftagrant viotation of laws governing environmentaI
protection.

w
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Now, therefore, in Now, therefore, in exercise of powers vested with J & K pottution
control committee under Section 33 (A) of water (prevention and controt of pottution)
Act, 1974 and Section 31 (A) of the Air (prevention and controt of pottution) Act, 1981,
the fottowing directions are hereby issued:-

i) Deputy commissioner / District Magistrate, udhampur is directed to get the
service station operated by shri Navesh Kumar under the name and styte of M/s
Sangam Automobile, Service Station, Ward No.1 1, Shiv Nagar, Udhampur
ctosed immediatety.

ii) Executive Engineer, power Devetopment corporation Ltd. (pDcL), Etectric
Division, Udhampur is directed to disconnect the electric suppty to the above said
service station.

iii) Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty to
the above said service station.

iv) Shri Navesh Kumar, prop. M/s Sangam Automobite, Service Stati on, Wa
No.11, Shiv Nagar, Udhampur is directed to cease the opera on of
station forthwith

No: JK PCC/LSJ /7407574 /2024
Dt.:;?oNo2t2024
Copy to the:-

vii.

v t

IX

uw_soD

ese

Vasu Yadav
Chairman

?,L:,

i. Deputy commissioner/ District Magistrate, Udhampur for information and
necessary action under intimation.

ii' Regionar Director, pcc, Jammu for information and follow up action within afortnight, in reference to her letter No. pcc/RDJ/cons enr-a 24t3g13- 14 dated15-02-2024.
iii. Chief Engineer, Jammu power Development Corporation Ltd. (JpDCL), CanatRoad, Jammu for information and necessary action under intimation.iv. Chief Engineer, pHE, Jammu for information and necessary action underintimation
v' Executive Engineer, JpDCL Etectric Division Udhampur for information andnecessary action.

X

Executive Engineer, pHE Udhampurfor information and necessaryaction ptease.Divisionat off icer, pcc Udhampur for information and with the direction to fotlowup and get the ctosure order imptemented through District edministration.l/c Nodal Off icer, NGT JK pCC for information ani necessary action.l/c web site J&r( pottution control committee Jammu for uptoading the ctosureorder
Shri Nrvesh Kumar, prop. M/s- Sangam Automobite, Service Station, WardNo.11, Shiv Nagar, Udhampurfor comptiance.
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A Jammu and Kashmir pollution Control Committee
Parivesh Bhavan. Forest Complex ll Silk Factorv Road
Transport Nagar, Jammu, 180 006 ll na;oagn, Srinagar, 190 OO8

Tel - 0191-2476922i mail - membeBecretary,kspcb@gmait.mm

ORDER No.
Dated

333333333333333 
0 JKPCC ot2o24
)Ltoztzoza

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the Pollution controI committee, as warranted u nder sectl on 25/26 and
Section 21 of the Water (Prevention and Controt of Pottution) Act 1974 and Air (prevention
and Control of Pottution) Act, 1981 respective[y.

whereas, service stations are required to meet the General Discharge standards
of effluents/sewage prescribed under Environment (protection) Act, .r 986 by having smatt
Efftuent Treatment ptant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGTvide its orderdt. 12-02-2024 in o.A. No. 176/2o23 has
directed "to restrictthe discharge of sewage and municipat sotid waste as well as p/astic
waste which was flowing through nauhas and drains teadingto the River,,.

Whereas, Shri Sanjay Gupta has set up and put in operation a service station
under name and styte of M/s vidhata Honda, service Station, ward No.11, Shiv Nagar,
udhampur in flagrant viotation of above said requirements of law and without obtaining
mandatory consent from the J&K pottution controt committee and operation of the
service station with present status can prove detrimental to human heatth and
environment

whereas, the owner of the service station was accordingty served with repeated
notices, (tast Notice on 04-09-2023), catting upon him to show cause as to why tegat
action inctuding ctosure of his service station be not taken for violation of environmental
Iaws.

Whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of laws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, pottution
control committee Udhampur on 10-02-2024, reveating that the status of the service
station remained unchanged. Regionat Director pottution contro[ committee, Jammu
vide letter No. PCC/RDJ/consent-o/24l381g-14 dated 15-02-2024 confirmed the
inspection report of the Divisionat officer, pcc Udhampur and accordingty
recommended it for cLosure.

whereas, the service station in question cannot be allowed to operate with above
status as the operation of the same can prove detrimental for human health and
environment besides being in ftagrant viotation of laws governing environmental
protection.

w
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Now, therefore, in exercise of powers vested with .J & K pottution controtcommittee under Section 33 (A) of water (prevention and controt of potlution)Act, 1g74
and section 31 (A) of the Air (Prevention and Control of pottution) Act, 1981, the fottowingdirections are hereby issued :-

i) Deputy commissioner/ District Magistrate, udhampur is directed to get theservice station operated by Shri sanjay Gupta under the name and styte-of MrsVidhata Honda, Service Station, Ward No.11, Shiv Nagar, Udhampur ctosedimmediate[y.
ii) Executive Engineer, power Deve[opment Corporation Ltd. (pDCL), Etectric

Division, udhampur is directed to disconnect the etectric suppty to the above said
service station.

iii) Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty tothe above said service station.
iv) Shri Sanjay G

Nagar, Udha
forthwith.

upta, Prop. M/s Vidhata Honda, Service Station, Ward No.11 Shivmpur is directed to cease the operati on of the service stati

asu Yadav \
C hairm a n

No: JK pcc/LSJ t7407s74 /2021 2lt1_)gg
Dt.: >lO2t2O24
Copy to the:-

lt. Regional Director, pCC, Jammu for information and foLtow up action withina fortnight, in reference to her letter No. pcc/RDJ/cons ent-ot24t3g1g-14 dated15-02-2024.
Chief Engineer, Jammu power Devetopment Corporation Ltd. (JpDCL), CanatRoad, Jammu for information and necessary action unjer intimation.

:":,,;r"ff.U,"""r, 
pHE, Jammu for information and necessary action under

Deputy Commissioner/ District Magistrate. Udhampur for information andnecessary action under intimation

Executive Engineer, JpDCL Etectric
necessary aCtion.

Division Udhampur for information and

vii

v r

ix.

Executive Engineer, pHE Udhampurfor information and necessaryaction please.Divisionat officer' pcc Udhampurfor information and with the direction to fotlowup and get the closure order imptemented tnrougn oJ"tri"t Administration.l/c Nodat Officer, NGT JK pCC for information ,nj nI""".."rV u"tion.

I;Y"a 
sire J&t( po[ution ControI Committee lurn_rlor- uptoading the ctosure

Shri Sanjay Gupta, prop. M/s Vidhata Honda, Service Station, Ward No.11,Shiv Nagar, Udhampur for comptiance.

X
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Jammu and Kashmir pollution Control Committee
Parivesh.Bhavan. Forest Complex ll Sitk Factory Road
lransport Nagar. Jammu, 180 006 ll na;Oagn. Srinagar, 190 OO8

Tel - 0191,2476927; mait - membeBecretaryjkspcb@gmail.c.m

oRDER tro.: 351 -JKpcc ot 2024
Dated >1"/02t2024

whereas, no activity having bearing on environment can be taken in hand, withoutprior consent of the pottution controt committee, as warranted under section 25l2G andsection 21 of rhe water (prevention and control of pou.ution) Act 1974 and Air(Prevention and ControI of pottution) Act, 1981 respectivety.

whereas, service stations are required to meet the General Discharge standards
of efftuents/sewage prescribed under Environment (protection) Act, 19g6 by having smatt
Effluent Treatment ptant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGT vide its order dt. 12-o2-2024in o.A. No. 176/2023 hasdirected "to restrict the discharge of sewage and municipar sorid waste as welr as p/astlc
waste which was flowingthrough nallhas and drains teadingto the River,,.

whereas, shri sumesh Magotra has set up and put in operation a service station
under name and styte of M/s vivek Motors, service station, ward No.11, Shiv Nagar,udhampur in ftagrant viotation of above said requirements of law and without obtaining
mandatory consent from the J&K pottution control committee and operation of theservice station with present status can prove detrimental to human heatth andenvironment

whereas, the owner of the service station was accordingty served with repeated
notices, ([ast Notice on 04-08-2023), catting upon him to show cause as to why tegataction including ctosure of his service station be not taken for vio[ation of environmentat
[aws.

whereas, the service station owner has faited to respond to the notices, besidesfaiting to take measures to meet the requirements of r.aws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, pottution
control committee udhampu t on 10-02-2024, reveating that the status of the service
station remained unchanged. Regionat Director pottution control committee, Jammuvide letter No' pcc/RDJ/consent-o/24 t3g13-14 dated 1s-02-2024 confirmed theinspection report of the Divisionat officer, pcc Udhampur and accordingty
recommended it for ctosure.

whereas, the Service station in question cannot be atlowed to operate with abovestatus as the operation of the same can prove detrimentat for human heatth andenvironment besides being in ftagrant viotation of laws governing environmentalprotection.

L
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Now, therefore, in exercise of powers vested with J & K pottution control 
,1

committee under section 33 (A) of water (prevention and contror. of pottution)Act, 1g74and section 31 (A) of the Air (prevention and controI of pottution)Act, 1981, the fottowingdirections are hereby issued:-

Deputy commissioner/ District .\4agistrate, udhampur is directed to get theservice station operated by Shri Sumesh Magotra under tne name and styte ofM/s Vivek Motors, Service Station, Ward No.1 1, Striv Irf agar, Udhampur ctosedim med iatety.

i).

ii) Executive Engineer, power Devetopment Corporation Ltd. (pDCL), EtectricDivision, udhampur is directed to disconnectthe ete;tr; supptyto the above saidse rvice station_
iii). Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty tothe above said service station.
iv) Shri Sumesh Magotra, prop. M/s Vivek Motors, Service Station, Ward No.11Shiv Nagar, Udhampur is directed to cease the operation of the service statiforthwith.

Vasu YadAV

Chairman

u,,

No: JK pCC/LSJ /7 4o7s7 4 /2024, >$D _ >>fb
Dt.: )--L1g212gro I
Copy to the:-

.

Deputy Commissioner , 
T.]11", 

Magistrate, Udhampur for information andnecessary action under intimation.
Regionat Director, pCC, Jammu for information and fottow up action within a

l"JI;:*l; -"rence to her retter No. pccrnoliclr" etnt_ot24t381s_14 dated
Chief Engineer, Jammu po
R o a d, J a i m u r; ; i" ;; ; ;":'j": ::J : :Iil : : lJ: :H :1l,-ilfl u 

u 
pD c L), c a n a r

;X;t":[r;""". 
rammu pHE, rammu for infor;;;;ln-o necessary action under

Executive Engineer, JpDCL
necessary action. 

Etectric Division Udhampur for information and

vii.

viii.
ix.

Executive Engineer, pHE Udhampurfor information and rDivisionat officer, pcc uor,"-.,].r^.",'.;^;^.:::1:1]t necessary action ptease.
up and set the 

",".,,; ";;;:ffol:H:[llj[il:;il?"[,1ffj:::fl;; 
;;;;u;;

t/c Nodar officer, NGrrK pcc for jnJormail;;;; ;;;..ary act.on.l/c Web site J&K pottution Corder ontrol Committee Jammu for uptoading the ctosure

:ll i,U"T i, fr 
"u;Xl; 

';? i; #/; Jrl,i 
M otors, Se rvic e stati o n, ward N o. l l,

X
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L Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Comptex ll Silk Factory Road
Transport Nagar, Jammu, iB0 006 Il Rajbagh, Srinagar, i90 OOB

Tel - 0191,2476927: mait, membeEecrelaryjkspcb@gmait.com

ORDER No. : }3L JKPCC oT 2024
Dated : 6LtOzt2O24

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the Pot[ution controI committee, as warranted undersection 2s/26 and
section 21 ot the water (Prevention and contro[ of pottution) Act .1974 and Air
(Prevention and Controt of Pottution) Act, 19Bl respectivety.

whereas, service stations are required to meet the Genera[ Discharge Standards
of efftuents/sewage prescribed under Environment (protectio n) Act, 1996 by having smatI
Efftuent Treatment Ptant (ETP) of required capacity in ptace in the service station.

Whereas, the Hon'bte NGTvide its orderdt. 12-O2-2O24 in O.A. No. 176t2023 has
directed "to restrict the discharge of sewage and municipat sotid waste as well as plastic
waste which was flowing through nallhas and drains teading to the River,'.

whereas, shri suresh has set up and put in operation a service stdion under
name and styte of M/s A-t Motors, Near Sky Lark Hotet, udhampur in ftagrant viotation
of above said requirements of taw and without obtaining mandatory consent f rom the J&K
Pottution ControI Committee and operation of the service station with present status can
prove detrimental to human heatth and environment

Whereas, the owner of the service station was accordingly served with repeated
notices, (tast Notice on 04-08-2023), catting upon him to show cause as to why tegat
action inctuding ctosure of his service station be not taken for viotation of environmenta[
laws.

Whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of [aws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, poltution
control committee udhampur on 1o-o2-2o24, revea[ing that the status of the service
station remained unchanged. Regionat Drrector pottution control committee, Jammu
vide [etter No. PCC/RDJ/consent-o/2413913-14 dated 1s-02-2024 confirmed the
inspection report of the Divisionat Officer, pCC Udhampur and accordingty
recommended it for ctosure.

Whereas, the Service statlon in question cannot be altowed to operate with above
status as the operation of the same can prove detrimental for human heatth and
environment besides being in ftagrant violation of laws governing environmental
protection.

o)YAI'
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Now, therefore, in exercise of powers vested with J & K Pottution Controt

committee under Section 33 (A) of water (Prevention and control of Potlution)Act, 1974

and Section 31 (A) of the Air (Prevention and controt of Pottution) Act, 1981 , the fotlowing

d irectio n s are hereby issued:-

i.DeputyCommissioner/DistrictMagistrate,Udhampurisdlrectedtogetthe
service station operated by Shri suresh under the name and styte of M/s A-l

Motors, Near Sky Lark Hotet, Udhampur closed immediatety'

ii. Executive Engineer, Power Devetopment Corporation Ltd' (PDCL)' Electric

Division, Udhampur ls directed to disconnect the etectric suppl,yto the above said

service station.
iii. Executive Engineer, PHE, Udhampur is directed to disconnect the water supply to

the above said service station.
iv. Shri Suresh, Prop. M/s A-l Motors, Near Sky Lark Hot

to cease the operatlon of the service station forthwith.
et, Udhampur is dire

asu Yadav)
hairman

d

>11

No: JK PCC/LSJ 17407574 /2024
Dr.i 6L10212024

/rru- >::1

l
l

Copy to the:-
i. Deputy Commissioner/ District Magistrate, Udhampur for information and

necessary action under intimation.
ii. Regionat Director, PCC, Jammu for information and foltow up action within a

fortnight, in reference to her letter No. PCC /RDJ /Consenl-O 12413813'14

dated 15-02-2024
iii. Chief Engineer, Jammu Power Development Corporation Ltd. (JPDCL)' Canat

Road, Jammu for information and necessary action under intimation.

iv. Chief Engineer, PHE, Jammu for information and necessary action under

intimation
v. Executive Engineer, JPDCL Electric Division Udhampur for information and

necessary actio n.

vi. Executive Engineer, PHE Udhampur for information and necessary action
please.

vii. Divisionat Officer, PCC Udhampur for information and wlth the direction to
fottow up and get the ctosure order implemented through District
Administration.

viii. l/c Nodat Officer, NGT J&K PCC for information and necessary action.
ix. l/c Web site J&K Po[[ution ControI Committee Jammu for uptoading the ctosure

order.
x. Shri Suresh, Prop. M/s A-l Motors, Near Sky Lark Hotet, Udhampur for

information.
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex II Silk Factorv Road
Transport Nagar, Jammu, 1BO 006 ll Rajbagh. Srinagar, 190 008

Tel - 01 91-2476927; mait _ membeBecretaryikspcb@gmait.com

ORDER No. : )3X JKPCC of 2024
Dated I OLlO2t2O24

whereas, no activity having bearing on environment can be taken in hand, without
priorconsentof the Pottution controI committee, aswarranted under secti on 2s/26 and
section 21 of rhe water (prevention and contro[ of por.tution) Act 1974 and Air
(Prevention and Controt of pottution) Act, 1981 respectivety.

whereas, service stations are required to meet the General Discharge standards
of efftuents/sewage prescribed under Environment (protection) Act, .19g6 

by having smatt
Efftuent Treatment ptant (ETp) of required capacity in ptace in the service station.

Whereas, the Hon'bte NGTvide its orderdt. 12-o2-2o24in o.A. No. 176/2023 has
directed "to restrict the discharge of sewage and municipat sotid waste as well as plastlc
waste which was flowing through natthas and drains leadingto the River,,.

Whereas, M/s B L Engineering Car Washing, Opposite Hanuman Mandir,
udhampur in ftagrant viotation of above said requirements of law and without obtaining
mandatory consent from the J&K pottution control committee and operation of the
service station with
environment

present status can prove detrimental to human heatth and

whereas, the owner of the service station was accordingr.y served with repeated
notices, (tast Notice on 04-0g-2023), catting upon him to show cause as to why tegat
action inctuding closure of his service station be not taken for violation of environmentat
taws-

whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of taws governing environmentat
protection,

whereas, fresh inspection was carried out by the Divisionat officer, pottutron
control committee udhampu r on 10-02-2024, reveating that the status of the service
station remained unchanged. Regionat Director pottution controt committee, Jammu
vide letter No. PGC/RDJ/consenr-o/24 ,3al3-14 dated 15-02-2024 confirmed the
inspection report of the Divisionat officer, pcc udhampur and accordingty
recommended it for ctosure.

whereas, the service station in question cannot be atlowed to operate with above
status as the operation of the same can prove detrimental for human heatth and
environment besides being in ftagrant viotation of laws governing environmental
protection.

L
376



Now, therefore, in exercise of powers vested with J & K poltution control
committee under section 33 (A) of water (prevention and controt of pottution) Act, 1974
and section 31 (A) of the Air (Prevention and controt of po .ution)Act, 19g1, the fottowing
directions are hereby issued:-

i. Deputy commissioner / District Magistrate, udhampur is directed to get the
service station operated by under the name and styte of M/s B L Engineering car
Washing, Opposite Hanuman Mandir, Udhampur ctosed immediatety.

ii. Executive Engineer, Power Deve[opment corporation Ltd. (pDCL), E[ectric
Division, Udhampur is directed to disconnect the etectric suppty to the above said
service statio n -

iii. Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty to
the above said service station.

iv. M/s B L Engineering Car Washing, Opposite Hanuman Mandir, Udhampur is
directed to cease the operation of the service station forthwith.

(Vasu Yadav)

}XIL- D3).- Chairman

Deputy Commissioner / District Magistrate,
necessary action under intimation.

Udhampur for information and

, >\

No: JK PCC/LSJ /74O7574 t2O24
Dt.: oUo2t2024
Copy to the:-

I

ii' Regionat Director, pcc, Jammu for information and fottow up actron within
a fortnight, in reference to her letter No. pcc /RDJ /consent-o r24rgg1g-14
dated 15-02-2024

iii. Chief Engineer, Jammu power Devetopment Corporation Ltd. (JpDCL), Canat
Road, Jammu for information and necessary action under intimation.iv. chief Engineer, pHE, Jammu for information and necessary action underintimation

v. Executive Engineer, JpDcL Etectric Division Udhampur for information and
necessary action.

vi' Executive Engineer, pHE Udhampur for information and necessary action ptease.vii. DivisionaI officer, pcc Udhampur for information and with the direction to fottow
up and get the c[osure order imptemented through District Administration.

viii. r/c web site J&K pottution control committee lammu for uptoading the ctosureorder.
ix. l/c Nodat Officer, NGT J&K pCC for information and necessary action.x. M/s B L Engineering Gar washing, opposite Hanuman Mandir, udhampur forinformation and comptiance.
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I Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Factorv Road
lransport Nagar, Jammu, .lgO 006 ll na;Oagtr. S-rinagar, 190 008

Tel - 0191,2475927; ma - membeEecretaryjkspcb@gmait.com

ORDER trto. : t$ )KpCC ot 2024
Dated : 6L lO2t2O24

whereas, no activity having bearing on environment can be taken in hand, withoutpriorconsentof the pottution controI committee, aswarranted undersectio n 25/26 andsection 21 ot rhe water (prevention and control of pottution) Act 1974 and Air
(Prevention and ControI of pottution) Act, 19e1 respectivety.

whereas, service stations are required to meet the Generat Discharge standards
of efflue nts/sewage prescribed under Environment (protection) Act, 1 gg6 by having smatt
Efftue nt Treatment ptant (ETp) of required capacity in place in the service station.

whereas, the Hon'bte NGTvide its orderdt. 12-o2-2o24in o.A. No. 176/2023 has
directed "to restrict the discharge of sewage and municipat sorid waste as wefl as prastrc
waste which was flowing through natthas and drains Leading to the River,,.

Whereas, M/s New Gupta Service Station, Opposite Hanuman Mandir,
Udhampur is in operation in ftagrant viotation of above said requirements of law andwithout obtaining mandatory consent from the J&K pottution control committee and
operation of the service station with present status can prove detrimenta[ to human
heatth and environment

Whereas, the owner of the service station was accordingr.y served with repeated
notices, (tast Notice on 04-09-2023), catting upon him to show cause as to why tegat
action inctuding ctosure of his service station be not taken for viotation of environmental
Iaws.

whereas, the service station owner has fair.ed to respond to the notices, besides
faiting to take measures to meet the requirements of laws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, pottution
control committee Udhampur on 10-o2-2024, reveating that the status of the service
station remained unchanged. Regionat Director pottution control committee, Jammu
vide letter No. Pcc/RDj/consent-o/24 ,3al3-14 dated 1s-02-2024 confirmed the
inspection report of the Divisionat officer, pcc Udhampur and accordingty
recommended it for ctosure.

Whereas, the service station in question cannot be attowed to operate with abovestatus as the operation of the same can prove detrimentat for human heatth andenvironment besides
protection.

being ftagrant viotation of [aws governing environmentaIln
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Now, therefore, in exercise of powers vested with i & K pou.ution controt
committee under section 33 (A) of water (prevention and controt of pottution) Act, 1974
and section 31 (A)of the Air (prevention and controt of polLution)Act, 1981, thefottowing
directions are hereby issued:-

lt.

Deputy Commissioner / District Magistrate, Udhampur is directed to get the
service station operated under the name and styte of M/s New Gupta service
Station, Opposite Hanuman Mandir, Udhampur ctosed immediatety.
Executive Engineer, Power Devetopment Corporation Ltd. (pDCL), E[ectric
Division,Udhampurisdirectedtodisconnecttheelectricsupptytotheabovesaid
service station.
Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty to
the above said service station.
M/s New Gupta Service Station, Opposite Hanuman Mandir, Udhampur is
directed to cease the operation of the service station forthwith.

Ir.

v t

ix.

yY vg

No: JK PCC/LSJ /7407574 12024
ot.:6Lto2t2024
Copy to the:-

.

{ lr::->rva

Deputy commissioner / District Magistrate, Udhampur for information and
necessary action under intimation.
Regiona[ Director, PCC, Jammu for information and fotlow up action within
a fortnight, in reference to her tetter No. pcc /RDJ /consent-o r24rgg1s-14
dated 15-02-2024.
Chief Engineer, Jammu power Development Corporation Ltd. (.lpDCL), Canat
Road, Jammu for information and necessary action under intimation.
Chief Engineer, pHE, Jammu for information and necessary action underintimation
Executive Engineer, JpDcL Etectric Division udhampur for information andnecessary a ction.
Executive Engineer, pHE Udhampurfor information and necessary action ptease.
Divisionat officer, pcc Udhampurfor information and with the direction to fottowup and get the closure order lmptemented through District Administration.
l/c Noda[ Officer, NGT J&K pCC for information JnO necessary action.
l/c web site J&K pollution control committee Jammu for uptoading the ctosureorde r

Prop. M/s New Gupta Service Station, Opposite Hanuman Mandir,Udhampu r.

vii.

X

V ^ (Vasu Yadav)
( / I cn.i,^^n
Y'N
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lr Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Factorv Road
Transport Nagar, Jammu. 1BO 006 ll Rajbagh, S'rinagEr, j90 008

Tet , 0191 -2476927: mail , membeEecreta ryjkspcb@g ma it.com

oRDERNo.: )]f:recCofZOza
Dated : ))-/O2/2O24

whereas, no activity having bearing on environment can be taken in hand, withoutprior consent of the pottution controt committee, as warranted under sectro n 2s/26 andsection 21 0f the water (prevention and contror. of pou.ution) Acr 1974 and Air(Prevention and Controt of pottution) Act, 19g1 respectivety.
whereas, service stations are required to meet the Generat Discharge standards

of efftuents/sewage prescribed under Environment (protection) Act, 19g6 by havingsmatt
Efftuent Treatment plant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGTvide its order dt. 12-02-2024 in o.A. No. 176/2023 has
directed "to restrict the discharge of sewage and municipar sotid waste as wefl as prastrc
waste which was flowingthrough nallhas and drains leadingto the River,,.

Whereas, M/s Veera Repair & Spare, Opposite Hanuman Mandir, Udhampur isin operation in flagrant viotation of above said requirements of taw and without obtainingmandatory consent from the J&K pottution controt committee and operation of theservice station with present status can prove detrimental to human heatth andenvironment

whereas, the owner of the service station was accordingty served with repeatednotices, (tast Notice on 04-08-2023), catting upon him to show cause as to why tegataction inctuding ctosure of his service station be not taken for viotation of environmentat
Iaws.

Whereas, the service station owner has faited to respond to the notices, besidesfaiting to take measures to meet the requirements of taws governing environmentalprotection.

whereas, fresh inspection was carried out by the Divisionat officer, pottution
contro( committee udhampu r on 10-Q2-2024, reveating that the status of the servicestation remained unchanged. Regionat Director pottution contro[ committee, Jammuvide letter No. pcc/RDj/consent-o/24 rsg1g-14 dated 15-02-2024 confirmed theinspection report of the Divisionat officer, pcc Udhampur and accordingr.y
recommended it for ctosu re-

whereas, the Service station in question cannot be attowed to operate with abovestatus as the operation of the same can prove detrimentat for human heatth andenvironment besides being in ftagrant viotation of [aws governing environmentat
protection.

w
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Now, therefore, in exercise of powers vested with J & K Pottution Control
Committee u nder Section 33 (A) of Water (Prevention and Control of Poltutlon) Act, 1974
and Section 31 (A) of the Air (Preventlon and ControI of PoLtution)Act, 1981, the fottowing
dlrections are hereby issued:-

i. Deputy Commissioner/ District Magistrate, Udhampur is directed to get the
service station operated under the name and style of M/s Veera Repair & Spare,
Opposite Hanuman Mandir, Udhampur closed immediatety.

ii. Executive Engineer, Power Deve[opment Corporation Ltd.(PDCL), Etectric

Division, Udhampur is directed to disconnect the etectric supply to the above said

service station.
iil. Executive Engineer, PHE, Udhampur is directed to disconnect the water suppty to

the above said service statlon.
iv. Prop. M/s Veera Repair & Spare, Opposite Hanuman Mandir, Udhampur is

directed to cease the operation of the service statlon forthwith

(Vasu Ya AV

Chairman

v,?

N o : J K PCC/ LSJ / 7 4o7 s7 4 t 2o24LL\q- LUI:
Dt;2)JO2|2O24
Copy to the:-

i. Deputy Commissioner/ District Magistrate, Udhampur for information and
necessary action under intimatlon.

ii. Regional Director, PCC, Jammu for information and fottow up action within
a fortnight, in reference to her letter No. PGG /RDJ /Consent-O l24lgg1g-14
dated 15-02-2024

iii. Chief Engineer, Jammu Power Devetopment Corporation Ltd. (JpDCL), Canat
Road, Jammu for information and necessary action under intimation.

iv. Chief Engineer, PHE, Jammu for information and necessary action under
intimation

v. Executive Engineer, JPDCL Etectric Division Udhampur for information and
necessary action.
Executive Engineer, PHE Udhampurfor information and necessary action ptease.
Divisionat officer, PCC Udhampur for information and with the direction to fo[[ow
up and get the ctosure order imptemented through District Administration.
l/c Nodat Officer, NGT J&K PCC for information and necessary action.
l/c web site J&K Pottution controt committee Jammu for uptoading the closure
order.
Prop. M/s Veera Repair & Spare, Opposite Hanuman Mandir, Udhampur for
information and comp[iance.

v t

ix.

x
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Jammu and Kashmir pollution Controt Committee
Parivesh Bhavan. Forest Complex ll Silk Faclorv Road
Transport Nagar, Jammu, tao OOo ll Rajbagh, S'rin;;;, 190 008

Tet -0191-2476927; mait- membeBecrelaryjkspcb@gmail.con

oRDER No. : 3\\ rxpcc ot zozq
Dated : OL lozl^oz4

whereas, no activity having bearing on environment can be taken in hand, withoutprior consent of the pottution controt committee, as warranted under secti on 25/26 andsectior, 21 ot the water (prevention and control of pottution) Act 1974 and Air(Prevention and ControL of pottution) Act, 19g1 respectivety.
whereas, service stations are required to meet the generat discharge standards ofefftue nts/sewage prescribed under Environment (protection) Act, .1986 

bly having smattEffluent Treatment ptant (ETp) of required capacity in ptace in the service station.
whereas, the Hon'bte NGT vide its order dt. 12-02-2024 in o.A. No. 176/2023 hasdirected "to restrict the discharge of sewage and municipar sorid wasteas wefl as prastrcwaste which was flowingthrough nallha and drains teading to the River,,.
Whereas, M/s Mahavir Service Station, Opposite Move lndia Motors, NH_1Audhampur is in operation in ftagrant violation ot above said requirements of law andwithout obtaining mandatory consent from the J&K pottution control committee andoperation of the service station with present status can prove detrimentat to humanheatth and environment.

Whereas, the owner of the service station was accordingty served with repeatednotices, ([ast Notice on o4-og-2023), catting upon him to show cause as to why tegataction inctuding ctosure of his service station be not taken forviotation of environmentaI
Iaws.

whereas, the service station owner has faited to respond to the notices, besidesfaiting to take measures to meet the requirements of laws governing environmentatprotection.

Whereas, fresh inspection was carried out by the Divisionat officer, pottution
control committee Udhampur on 10-02-2024, reveating that the status of the servicestation remained unchanged. Regionat Director pottution contro[ committee, Jammuvide letter No. pcc/RDj/consent-o/24 tsgls-14 dated 15-02-2024 confirmed theinspection report of the DivisionaI officer, pcc Udhampur and accordingtyrecommended it for ctosure.

whereas, the service station in question cannot be attowed to operate with abovestatus as the operation of the same can prove detrimental for human heatth andenvironment besides being in flagrant viotation of laws governing environmental
protection.
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1

Now, therefore, in exercise of powers vested with .l & K pottution Contro.committee under Section 33 (A) of water (prevention ano controt ot pottution) Act, 1974and section 31 (A) of the Air (prevention a nd co ntroiot potrution) Act, 19g1 , the fottowingdirections are hereby issued:-

Deputy Commissioner / District Magistrate, Udhampur is directed to get theservice station operated under the name and styte of M/s Mahavir ServiceStation, Opposite Move lndia Motors, NH_1A Udhampur ctosedimm ed iatety.
Executive Engineer, power DeveLopment Corporation Ltd. (PDCL), EtectricDivision, Udhampur is directed to disconnect the etectric suppty to the abovesaid service station.
Executive Engineer, pHE, Udhampur is directed to disconnect the water supp[yto the above said service station.

lt.

Prop. M/s Mahavir Service Station, Opposite Move India Motors, NH_udhampur is directed to cease the operation of the service station forthwit
1A

(Vasu Yadav)
Chairman

Udhampur for information and

J[ l{i?:,::'i; 
4o7 57 4 / 20241 rLY b- DS(

Copy to the:-
i. Deputy Commissioner / District Magistrate,

necessary action under intimation.ii' Regionat Director' pcc, Jammu for information and fottow up action within
i":"1?3T;]lrrererence 

to her retter No. pcc )nor /consent-o iiiise,ii-rq
iii. Chief Engineer, Jammu power Devetopment Corporation Ltd. (JpDCL), CanatRoad, Jammu for information 

"na 
n"""r".f 

"ciJn unoer lntimation.,, 
:"1;:,*- 

neer, pHE, Jammu rol" intorrution and necessary action under
v. 

:::::ffi"."Xr,[:er, 
JpDCL Erectric Division Udhampur for information and

vi' Executive Engineer' pHE Udhampur for information and necessary action ptease.vii' Divisionat officer, PCC uonampur tor i.;;;;;;;;;". with the direction to fotrowup and get the ctosure o_rde-r imptemen,"o ,n.ugni,"trict Administration.viii. t/c Nodar officer, NGr r&K 
icc i"r'i"i".,,n";,;; 

"";;;""""rary action.,, 
I;y:o 

site r&K pouution contror c".;i,i;;;;;-, for uproadins the crosure
x. Prop. M/s Mahavir Service 

.Station, Opposite Move lndia Motors, NH_IAUdhampur for information and comptiance.

i.

iii.
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I Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, forest Comptex ll Sitk Factorv Road
Transport Nagar, Jammu. 180 006 ll nalOagh, Srinagar, 190 008

Tet - 0191-2476927; mait - membersecretaryjkspcb@gmait.com

oRDER llo. , 55diftp cc or 2o24
Dared I Or_to2l2o24

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the Pottution control committee, as warranted under secti on 2E/26 and
section 21 of the water (prevention and control of pottution) Act 1974 and Air
(Prevention and Controt of pottution) Act, 1981 respectivety.

whereas, service stations are required to meet the General Discharge standards
of efftuents/sewage prescribed u nder Environ me nt (protection) Act, 1 9g6 by having s matt
Efftuent Treatment Ptant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGT vide its order dt. 12-02-2024 in o.A. No. 17612023 nas
directed "to restrict the discharge of sewage and municipat solid waste as well as plastlc
waste which was flowing through nalthas and drains leadingto the River,,.

Whereas, M/s Gupta Service Station, Opposite Move lndia DomaiL, NH_1A
Udhampur is in operation in ftagrant viotation of above said requirements of [aw and
without obtaining mandatory consent from the J&K pottution controt committee and
operation of the service station with present status can prove detrimental to human
health and environment.

whereas, the owner of the service station was accordingty served with repeated
notices, ([ast Notice on 04-08-2023), catting upon him to show cause as to why tegat
action including ctosure of his service station be not taken for violation of environmentat
Iaws.

whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of laws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisional officer, poLtution
contro[ committee Udhampur on 1o-o2-2o24, reveating that the status of the service
station remained unchanged. Regionat Director poltution control committee, Jammu
vide letter No. Pcc/RDJ/consent-o/24l3813-14 dated 1s-02-2024 confirmed the
inspection report of the DivisionaI officer, pcc Udhampur and accordingty
recommended it for ctosu re.

whereas, the service station in question cannot be attowed to operate with above
status as the operation of the same can prove detrimentaL for human heatth and
environment besides being in ftagrant viotation of laws governing environmental
protection.

ry
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1

Now, therefore, in exercise of powers vested with .l & K pottution control committee
under Section 33 (A) of water (prevention and controt of pottution) Act, 1974 and
section 31 (A) of the Air (prevention and control of pottution) Act, 1981, the fol.towing
directions are hereby issued:-

t.

Deputy Commissioner,/ District Maglstrate, Udhampur is directed to get the
service station operated under the name and styte of M/s Gupta service
station, opposite Move lndia Domait, NH-1A Udhampur ctosed immediatety.
Executive Engineer, Power Development Corporation Ltd. (PDCL), Etectric
Division, Udhampur is directed to disconnect the etectric suppty to the above
said service station.
Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty
to the above said service station.
Prop. M/s Gupta Service Station, Opposite Move lndia Domail,, NH-1
Udhampur is directed to cease the operation of the service station fo with

(Vasu Ya a "11
Chairman

No: JK PCC/LSi /7407574 /2024
Dt.: Cr-to2t2o24
Copy to the:-

/>r.g-r"os

i. Deputy commissioner / District Magistrate, udhampur for information and
necessary action under intimation.

ii' Regionat Director, pcc, Jammu for information and fottow up action withina fortnight, in reference to her letter No. pcc /RDJ /consen r-o t24t3g13-14
dated 15-02-2024

iii. Chief Engineer, Jammu power Development Corporation Ltd. (JpDCL), Canat
Road, Jammu for information and necessary action under intimation.

iv. Chief Engineer, pHE, Jammu for information and necessary action underintimation
v' Executive Engineer, JPDCL Etectric Division Udhampur for information and

necessary action.
vi. Executive Engineer, pHE Udhampur for information and necessary action please.vii. Divisional officer, pcc udhampur for information and with the direction to fotlowup and get the ctosure order imp[emented through District Administration.
viii' r/c Nodat officer, NGT J&K pcc for information aia necessary action.ix' r/c web site i&K pottution control committee Jammu for uptoading the closureorder-
x. Prop. M/s Gupta Service Station, Opposite Move lndia Domail, NH_1AUdhampur for information and comptiance.

ii.
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Jammu and Kashmir pollution Controt Committee
Parivesh Bhavan, Forest Complex ll Silk Factorv Road
Transport Nagai, Jammu, t 80 oo6 ll Rajbagh, S;inagar, 190 OO8

fet - 0191-2476927 nait _ membersecretaryjkspcb@gmail. com

3s"I JKPCC of 2024
)Llo2l2g24

ORDER No. :

Dated :

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the Pottution controt committee, as warranted under secti on 25/26 andsection 21 of rhe water (prevention and control of pottution) Act 1974 and Air
(Prevention and Controt of pottution) Act, 1981 respectivety.

whereas, service stations are required to meet the General Discharge standards
of eff [uents/sewage prescribed u nder Environ me nt (protection) Act, 1 9g6 by h aving smatt
Efftue nt Treatme nt plant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGT vide its order dt. 12-02-2024 in o.A. No. 176/2023 has
directed "to restrict the discharge of sewage and municipar solid waste as u/e// as prastrc
waste which was flowing through nauhas and drains leadingtothe River,,.

whereas, Shri Rajinder sanson has set up and put in operation a service stdtion
under the name and styte of M/s sanson Automobile, Domait Near petrol pump
Udhampur is in operation in ftagrant viotation of above said requirements of law andwithout obtaining mandatory consent from the J&r( pottution control committee and
operation of the service station with present status can prove detrimental to human
hea(th and environment.

whereas, the owner of the service station was accordingty served with repeated
notices, ([ast Notice on o4-og-2023), catting upon him to show cause as to why tegat
action including ctosure of his service station be not taken for viotation of environmentat
[aws.

whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of laws governing environmental
protection.

- whereas, fresh inspection was carried out by the Divisionat officer, pot(ution
control committee Udhampur on 1o-02-2024, revealing that the status of the service
station remained unchanged. Regionat Director pottution contro[ committee, iammu
vide letter No. PCC/RDJ/consent-o/24 t3}1g-14 dated 1s-02-2024 confirmed the
inspection report of the Divisionat officer, pcc Udhampur and accordingty
recommended it for closure.

whereas, the service station in question cannot be attowed to operate with above
status as the operation of the same can prove detrimental for human heatth and
environment besides being in ftagrant viotation of [aws governing environmentaI
protection.

I I,
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Now, therefore, in exercise of powers vested with J & K por.tution controt
committee under section 33 (A) of water (prevention and controt of pottution)Act, 1974
a nd section 3l (A) of the Air (preventio n a nd co ntrot of pottutio n) Act, 1 9g1 , the fottowing
directions are hereby issued:-

t.

Deputy commissioner / District Magistrate, Udhampur is directed to get the
service station operated under the name and styte of M/s sanson Automobile,
Domait Near Petrot pump Udhampur c[osed immediatety.
Executive Engineer, power Deve[opment Corporation Ltd. (pDCL), Electric
Division, Udhampur is directed to disconnect the electric suppty to the above said
service station.
Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty to
the above said service station.

iv' Shri Rajinder Sanson, prop. M/s sanson Automobire, Domair. Near petrol pu
udhampur is directed to cease the operation of the service station forthwith.

asu Ya AV

m

No: JK pCC/LSJ t74o7s74 /20241>>Sr -lfit
Dt.: \)JA2t2o24 L

Copy to the: -
i. Deputy Commlssioner / District Magistrate,

necessary action under intimation.

Chairman

Udhampur for information and

ii' Regionat Director, pcc, Jammu for information and fottow up action withina fortnight, in reference to her letter No. pcc /RDJ /consen t-o 12413g13-14
dated 15-02-2024

iii. Chief Engineer, Jammu power Devetopment Corporation Ltd. (J'DCL), Canat
Road, Jammu for information and necessary action under intimation.iv' chief Engineer, Jammu pHE, Jammu for information and necessary action underintimation

v' Executive Engineer, rpDcL Etectric Division Udhampur for information and
necessary action.

vi' Executive Engineer, pHE Udhampur for information and necessary action please.vii. Divisionat officer, pcc Udhampur for information and with the direction to fottow
up and get the ctosure order imptemented through District Administration.viii. l/c Nodat Off icer, NGT J&K pCC for information aiO necessary action.ix' r/c web site J&K pottution controt committee Jammu for uptoading the ctosureorder.

x' shri Rajinder Sanson prop. M/s Sanson Automobite, Domait Near petro[ pump
Udhampur for information and comp[iance.
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l Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest ComDlex
Transport Nagar, Jammu, 1BO 006 il

Silk Factory Road
Rajbagh, Srinagar, 't g0 0OB

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

oRDER No. ' Bt trpcc rt zozq
Dated | >\o2l2oz4

whereas, no activity having bearing on environment can be taken in hand, without
prior consent of the Pottution controI committee, as warranted undersecti on 25/26 and
sectron 21 of the water (prevention and contro[ of pottution) Act 1974 and Air
(Prevention and ControI of pottution) Act, 198l respective[y.

whereas, service stations are required to meet the General Discharge Standards
of effluents/sewage presc ribed u nde r E nviro n me nt (protection) Act, 1 9g6 by h aving smatt
Effluent Treatment plant (ETp) of required capacity in ptace in the service station.

whereas, the Hon'bte NGT vide its order dt. 12-02-2024 in o.A. No. 176/2023 has
directed "to restrlct the discharge of sewage and municipal sotid waste as well as plastlc
waste which was flowing through nallhas and drains teading to the River,,.

whereas, shri sanjeev Dubey has set up and put in operation a service station
under the name and styte of M/s Move India Service Station, Domait, NH 1A,
udhampur is in operation in flagrant viotation of above said requirements of [aw andwithout obtaining mandatory consent from the j&K pottution controt committee and
operation of the service station with present status can prove detrimental to hr_rman
health and environment.

whereas, the owner of the service station was accordingty served with repeated
notices, (tast Notice on 04-09-2023), catting upon him to show cause as to why tegat
action including ctosure of his service station be not taken for vioLation of environmentat
Iaws.

whereas, the service station owner has faited to respond to the notices, besides
faiting to take measures to meet the requirements of laws governing environmental
protection.

whereas, fresh inspection was carried out by the Divisionat officer, pottution
control committee Udhampur on 10-Q2-2024, reveating that the status of the service
station remained unchanged. Regionat Director pottution control committee, Jammu
vide letter No. pcc/RDJ/consent-o/24 1g813-14 dated 15-02-2024 confirmed the
inspection report of the Divisional officer, pcc Udhampur and accordingty
recommended it for ctosu re.

whereas, the service station in question cannot be attowed to operate with above
status as the operation of the same can prove detrimental for human heatth and
environment besides being in ftagrant viotation of laws governing environmental
protection.

W
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1

Now, therefore, in exercise of powers vested with J & K pottution controtcommittee under Section 33 (A) of water (prevention and controt of pottution) Act, 1974andsection3l (A)of the Air (prevention a nd controt of pottution)Act, 1981, thefottowing
d irections are hereby issued:-

i' Deputy commissioner / District Magistrate, Udhampur is directed to get the
service station of shri sanjeev Dubey under the name and style of M/s Move
lndia Service Station, Domait, NH 1A, Udhampur ctosed immediatety.

ii. Executive Engineer, power Devetopment Corporation Ltd. (PDCL), Etectric
Division, Udhampur is directed to disconnect the etectric suppty to the above
said service station.

iii' Executive Engineer, pHE, Udhampur is directed to disconnect the water suppty
to the above said service station.
shri sanjeev Dubey, prop. M/s Move rndia service station, Domair., NH
Udhampur is directed to cease the operation of the service station forthwith.

Deputy Commissioner / District Magistrate,
necessary action under intimation.

1A,

(Vasu Yadav)
Chairman

Udhampur for information and

"1

D'rl-D\

ii' Regionat Director, pcc, Jammu for information and fotlow up actron withina fortnight, in reference to her tetter No. pcc /RDJ /Consen r-o l24tga13_14dated 15-02-2024
iii. Chief Engineer, Jammu power Devetopment Corporation Ltd. (.lpDCL), CanatRoad, Jammu for information and necessary action under intimation.iv' chief Engineer, Jammu pHE, Jammu for information and necessary action underintimation
v' Executive Engineer, J,DCL Etectric Division Udhampur for information andnecessary action.
vi' Executive Engineer, pHE Udhampur for information and necessary action please.vii' Divisionat officer, pcc udhampur for intormation ano with the direction to fottowup and get the ctosure o-rder imptemented through District Administration.viii. l/c Nodat Off icer, NGT J&K pCC for information ,-nO"nu""rrary action.ix' r/c web site J&K pottution control committee tummu for uptoading the closureorder.
x. shri sanjeev Dubey, prop. M/s Move rndia service station, Domait, NH 14,Udhampur for information and comptiance.

No: JK PCC/LSJ t7407574 /2024
Dr.:\-19212924
Copy to the: -
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f n n<nt,-tl- -

Report No: 4l (wu)
Dated: gljl:ary

,c )

+

r'\

L Name of IndustrY
2. Type oflndustrY
3. Source of SamPle
4. Sample Collected bY

5. Date of Sample
Registration

6. Sample Registration No
7, Date of Sample analYsis

J & K POLLUTION CONTROL COMMITTEE
PARIVESH BIIAVAN GLADNI' (NARWAL)

JAMMU
ANALYSIS TEST REPORT (Water Laboratory)

: STP (1.6 MLD) Pittan Barh,UdhamPur
: Sewage Treatment Plant
: Inlet & Outlet of STP
: District Oflicer 

'UdhamPur

z 15-02-2024
: 5-454 (Inlet) & S-455(Outlet)
t 19-02-2024

Results

tn excepr pH.
infull/ part without prior permission in writingfrom PCC

sample tesled onlY.

Nole:

tt Gq,rs"d
Analyst & I/c Water Lab

Results

Standa rds permissible limit

s-455s-454S.No. Parameter

6.5-8.57.347.87
pHl.

10042140
Suspended Solids)

25088440
Chemical Oxygen
Demand3.

3025t32
Biological Oxygen
Demand

)t

concentrations are

2. The rePort maY not be reported
j. The analysis Test RePort

h)

o\u'

4.
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'1

l. Name of Industry
2. Type of Industry
3. Source of Sample
4. Sample Collected by
5. Date of Sample

Registration
6. Sample Registration No
7. Date of Sample analysis

Reporr xo, 39(cvi";)
Dated : ql3lxe.rV

J & K POLLUTION CONTROL COMMITTEE
PARIVESH BHAVAN GLADNI, (NARWAL)

JAMMU
ANALYSIS TEST REPORT (Water Laboratory)

: STP (8.0 MLD) Omara Morh 
'UdhamPur: Sewage Treatment Plant

: Inlet & Outlet of STP
: District Oflicer,UdhamPur

: 15-02-2024
: 5-450 (Inlet) & 5-451(Outlet)
: 19-02-2024

Analysis Results

pH,
withoul prior permission in writing from PCC

lested only.

a"l, C*PLI s. A 
-

Analyst & I/c Water Lab

Note: - 1.

2.

Results

Standards permissible limit

s-451Parameter s-450S.No.

6.5-8.58.75 7.92
pH

44 100230
Suspended SolidsI

250760 2t0
Chemical Oxygen
Demand4.

3056
Biological Oxygen
Demand

220

concentrations are except

lo
The report may not be Published/
The analysis Tes! RePort Pertains

l.

5.

$u
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'

{\'

l. Name of Industry
2. Type oflndustry
3. Source of Sample
4. Sample Collected by
5. Date of Sample

Registration
6. Sample Registration No
7, Date of Sample analysis

J & K POLLUTION CONTROL COMMITTEE
PARMSH BHAVAN GLADNI, (NARWAL)

JAMMU
ANALYSIS TEST REPORT (Water Laboratory)

: STP (4.0 MLD) Omara Morh ,Udhampur
: Sewage Treatment Plant
: Inlet & Outlet of STP
: DistrictOfficer,Udhampur

: 15-02-2024
: S-452(Inle0 & 5-453)
z 19-02-204

Analysis Results

pH.
without prior permission inwritingfrom PCC

only.

Report No: 4oCruH)
Dated : Q$/rorv

Q'h Gqpu..4,
Analyst & I/c Water Lab

Results

S.No. Parameter s-452 s-453

Standards permissible limit

I
pH 8.95 7.24 6.5-E.5

100., Suspended Solids
130 38

4.
Chemical Oxygen
Demand

580 190
250

Biological Oxygen
Demand

30
\)

Note: - l. the concentrations are tn
reporled2. The report may not be published/

3. The analysis Test Report pertains

..*

5.

165

6\u

%^w-
'\{\"f4
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Jammu and Kashmir Pollution Control Commi ttee
Ann"rct .** br

-02-2024.

E nviron m e nta I

Parivesh Bhavan, Forest Comptex ll Sitt factory Roao
Transport Nagar. Jammu, 180 006 ll Rajbagh, Srinagar, 190 0OB

Tel - 0191-2476927; mail - membersecrelaryjkspcb@gmail.com

-el

Chief Executive Officer
Municipat Councit
Udhampur

No:- jKPCC/Lst/ 2!f /4-/{ Date

Sub:- Show Cause notice for tevy
Compensation under environmentaI taws.

Whereas, report about unscientific handting and disposaL of
solid waste by the Municipat Council Udhampur at Maand Tikri, in
vioLations of the SoLid Waste Management RuLes 2016 was received on
10-08-2022 bythe fietd officers of the J&K Pottution ControtCommittee
al.ong with photographs.

Whereas, unsegregated waste continues to be transported in
open carriers and thrown on hitt stopes and then set to fire, resutting in

air pottution.

Whereas, it was reported by the Divisional. Officer, pCC

Udhampur on 3O-01-2024 that the practice of unscientific and ittegat
dumping of Sotid Waste is going in the area for the Last many months
and municipaIwaste is set to fire in viotation of taw and in directions of
Hon'bLe NationaI Green Tribuna[.

Whereas, it has further been reported by the Divisionat Officer
Udhampur on 'l 9-02-2024 that the practice of unscientific ittegat
dumping of solid waste is continuing on atongside the roadside in a

stretch of 1.3 kms at Maand and heaps of garbage is dumped in
violation of Sotid Waste Management Rutes.

Whereas, the matter was earlier atso brought to authorities of
Municipal. councit Udhampur but instead of putting the illegarpractice
to hal.t, pace of unscientific and untawfutway of handting and disposaL
of the municipat waste has been going an unabated in a unlawfut
manner.
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)
Whereas, the Municipat Councit Udhampur has also faiLed to reduce

the votume of waste by segregating it at source and util.izing only insert

waste for dumping, that too at approved dump site'

Whereas, above position makes it a strong case for prosecution

under taw besides other tegat actions as warranted '

Now therefore, take this notice and show cause within 10 days

from its issuance as to why action proposed for tevying of

EnvironmentaI Compensation be not taken against Chief Executive

Officer, Municipat Councit Udhampur.

lssued with the approval' of the Competent Authority.

td- \

t
(J.N. Sharma)

Environmentat Engineer

Copy to the:-

1) Deputy Commissioner / District Magistrate Udhampur for
information and necessary action.

2) Regionat Director, Pottution Control Committee, Jammu for
information and necessary action.

3) Director, Urban Locat Bodies, Jammu for information and

necessary action.
4) Divlsionat Officer, Pottution Controt Committee, Udhampur for

information and necessary action.
5) PA to Chairman J&K PCC for information of the Chairman.
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Ann<r-u-r.A -(e

Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 offi

Silk Factory Road
Raibagh, Srinagar, 190 008il

a.

b.

c"

The Deputy Commissioner / District Magistrate
District Udhampur

No: JKPCC/N$r/138/ &Fo - e1 . Dt: 07 Feb 2024

Subject: Violation of Solid Waste Management Rules, ?016 by MunicipalCouncil

Udhampur.
Reference; OA No. L76 of 2023 titled Rohit Padha Vs UT of J&K before the

Hon'ble National Green Tribunal.

Madam,

Disposal of Municipal Solid Waste is primarily regulated under the

following Rules / Act:

Solid Waste Management Rules,2015
Plastic Waste Management Rules, 2016
J&K Non-biodegradable Material {Management, Handling and Disposal)
Act,2007

The said Rules/Act provides a regulatory framework for proper collection,
handling, processing and disposal of Solid Waste and Flastic Waste. These rules
also prescribe, infer alio, duties and responsibilities of District Magistrate, Local
Authorities, and the Pollution Control Committee.

However, the Municipal council, udhampur has heen in continuous
breach of waste Management Rulesl Act referred to above. A list of
correspondence / notices and directions issued to Municipal Council, Udhampur
in this regard is enclosed for your reference and record.

This issue is being heard by Hon'ble NGT in OA 1"75 ?023 titled Rohit padha
vs ur of J&K & ors, and the orders passed on 1?.01..2024 in the matter are
enclosed.

l&K State Pollution Control Board {now J&K Pollution Control Committee)
vide Order no 25 SPCB of 2019 Dt. 21.11.2019 had imposed [nvironmental
compensation amounting to Rs. 1.39 crores {one crore and Thirty-Nine Lacs} for

)
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violation of Solid Waste Management Rules on Executive Officer' Municipal

Committee, Udhampur. However, the said amount has also not been deposited

so far.

Contravention of provisions of the Environmental Protection Act' 1986'

rules, orders and directions issued thereunder is punishable under the said Act

and this includes contraventions by Government Departments as well'

ln view of the above, and in exercise of powers under Section 33-A of the

Water (Prevention & Control of PollutionlAct, 1974 and 3tr-A of Air (Prevention

& control of Pollution) Act, 1981, the following directions are hereby issued:

The District Magistrate, Udhampur District shall -

i. submit a list of officials <lf Udhampur Municipal Cnuncil, who are

responsible for continuous violation of Solid Waste Management Rules

from 20L9 onwards for their prosecution under the Environmental

Protection Act, L986; and,

ii. submit the present status of 73 identified encroachments on the banks

of River Devika (Gangera Hills to Nain-su) along with the action plan for

eviction of the said encroachments

Encls: 17 leaves

{Vasu Yadav}

Chairman

Copy to:
1, Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and Environment

Department, Civil $ecretariat, Jammu / $rinagar.

2. Commissioner/ $ecretary to Govtl Housing and Urban Development Depafiment,

Civil Secretariat, Jammu / Srinagar.

3. DivisionalCornmissioner,Jammu.
4. RegionalDirector, J&K PCC, Jammu.

5. Director, Urban Local Bodies, Jammu.

6. Chief Executive Officer, Municipal Council, Udhampur.
7. Divisional Officer, PCC, Udhampur.
8. Scientist'A' ln charge IVISW I E-Wasle, J&K pCC
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The Chief Executive Officer
Municipal Council
Udhampur

N o: J l(PCC/N GT/1 38/ 346-54 Dt:10 Feb2024
Subject viotation of Sotid waste Management Rutes, 2016 by Municipat councit

Udhampur.

Reference: oA No. 176 of 2023 titted Rohit Padha vs UT of J&t( before the Hon,bte
NationaI Green Tribunat.

{\\ne *us-s- -t F '
Jammu and Kashmir poilution contror committee

Parivesh Bhavan, Forest Complex ll SltX Factorv Road
Transport Nagar, Jammu, 1BO 006 ll nalOagn, Srinagar, 190 008

whereas disposat of Sotid waste is primarity regutated under the foLtowing Rutes

a. Sol.id Waste Management Rutes, 2016
b. P[astic Waste Management Rutes, 2016
c. J&K Non-biodegradabl.e Materiat (Management, Handling and Disposat)

4cI,2007

1.

/ Act:

2' Whereas ruLe 15 of the Sotid Waste Management Rutes, 2016 prescribes the
duties and responsibitities of the [oca[ authorities and vittage panchayats of census
towns and urban aggtomerations which are reproduced below:

15' Dutiesandresponsibilitiesoflocalatihoritiesandaillagepanchayetsofcenstrs
towils arul urban agglornerations. - Tlrc locnl milnrities anrt pinchaynts sirall,-
(n) prepare a 

.solid 
tpaste ,nLlflagemefl,t plan ns per state policy nnd strntegy ott solitl ruaste

ttttnngeurcrtt tuitlrin six rttonths f'rottr tlrc dote of notificntion o7 ttit, policy nrii strategy nncl
strbttit a copy to rcspectiutt dcpnrttnents of stnie Goiennnent or Llrrion tirritory Adntriristration
or ogettcy t:tutlrcrised by tlw State Gozte rnnLent or Llnion territory Adrttitristrntiotr;
(b) .. rtrrnnge fot' door-to-door collectiott of segregnted solid ronste f.ont all Inyselnyls
ittcludhry shnLs atd ittfuruml settlertrcnts, conrrtrcriinl, institr.rtional nrul otlrcr non-residentinl
pretuises. Ftoru multi-storage buildings, large connnercial cotnplexes, nmlls, lrcusing contplexes,
etc., tlis rnay be collected from trrc entry gnti or any otlrcr desigrmted locntion;
(c) estnblish t systertt.to re.cogtise orgmtisntious o.ftonste pickcrs or irfornml tonste
collectot's ttttd prornote nnd 

.establislt 
n sysi.rn for.integrntion oi tl,rru ,,,ttro'irra ru,o,[-pn*n

nnd runste collectors to fncilitate their pttrticiptttion ii solid tuitstc ttuttrngertrcnt inchul'irtg loorto door collectiort ofruttste;

(d) fncilitnte forntatiott of self Help Grorrys, pr-ouicle irtentity cnrds ancl tlrcrertfter errcorn ngeitrtegrntiorr in solid runste umnag'tnent irtclruling door to door cloticctiort of roaste;
(a) frmne bye,luus ittcolortttirtg tlu prozrisions of tlrcse rtrles tuitltitr oue yenr frotn tlrc dnteof notificntiott oJ'trn'sc rtilcs rittd cttsirc tiitLery itrtpre ttt.ttrrriotl;
(f) prescribe Jt'o.t,rt titrrc-to-t-ittrc usY fec rc dee urcd rryproprinte turd r:ollet:t tlrc t'ec frout tlrc70t1stc genet'ators ott its ottt, or trrotrgrt ttrrtrrorisetr ngrur'y; 

r '."- "

@ direct uttste genetrttots rtot to litter i.e, tlroto.or rlispose of uty rottste sr.rclr tts pfiper,tooter bottres, riqrcr bottres, soft rtrh* cons, tetrn pncks, f,it pear, tornppers, etc., or bunt or

Page 1 of 7
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btrry runste on sfteets, open phlic spnces, drttitts, zoatet'boclies nncl to segregnte tlrc toaste nt
sou'rce ns prescribed utder tlrcse niles and ltnnd ouer tlrc segregatecl tottsteio atrtlnrisefl tlrc
tonste pickers or rltttste collectors mrtlrcrised by tlrc locnl body;

0n setutp rttttteriol recouery fncilities or secondaty storttge ftrcilities toitlr stfficient space forsortittg of recyclnble rtutterinls to enable informttl or nutlnrisedtonste pickers nnrlronste
collectors to sepnrnte recy,clahles frorn tlrc tpnste nnd prooide ,rrty n rri, to toaste pickers nnel
recycle-rs for collectiort of segregated recyclable tpaste such nt pn:pur, plastic, nrctal, glass, textile
froru tly.sorrrce of generntion or from urnteial recoaery fnciliiiei; nins yor storage ifbio-
degrodable utastes slmll be painted green, tlrcse for stoiage of recyclabli tpastes iha[l be pintert
bhte and tlrcse for storage of otlrcr runstes sltall be printert bittck;-

(t) estnblish ruaste deposition ceutres for donrcstic hazordorLs tunste nnd g' rc direction for
tunste gettet'ators to deposit dornestic hnznrdotrc tttastes at this certre for its safe disposnl. Sticlr
ftcility slnll be estttblislrcd h n city or toton itt rt unnrter tltnt one centre is tri ,p io, the nrea of
ttoenty squnre kilontetres or part tlrcreof md notifu the thnings of receiaing douteitic lmzardotts
runste nt urclt centres;

(i) ersure safe stornge and trnnsportation of tlrc doruestic hnzarclorts toaste to tlrc
lm'nrdous ruaste disposnl fncility or as tnay be directed by tlrc Stnte Polhrtion Control Board or
thc P olh t tiot t Co ntrol Co t n t t ti t tee ;

(k) direct street sToeepers trct to btrn h'ee leaoes collected frotn street stueepitrg nnd store
tlrcrn sepnrntely nnd lundouer to tlrc runste collectors or agency tTtrtlrcrisecl by locrtl"body;

0 prouide trttinittg on solid lofiste managenrcnt to ruaste-pickers anil tpaste collectors;

I'n) collect ruaste from aegetable, fruit, floruer, rnent, poultry md fish nmrket on day to day
bnsis tttrd proilnte setting up of decentrnlised cotnpost platt or biotnetlmnation plant it suitibb
locttions in tlrc rtmrkets or in the aicinity of nmrkzts enuring lrygienic conrlitioris;

(t!) collect sepnrately runste from xoeeping af streets, lrtnes anrl by-laues daily, or on
alternnte days or huice ntl,eek depend'ng on tlrc density of popilntion, conunerciil nctioity nnd
locnl situntion;

(o) set up couered secondnry stornge fncility for tetnpornry storage ofstreet xueepings ancl
silt renntted froru stLrftce drnins itt cqses u,lrcre direct collection of srih ruaste iuto *ans/ort
aelicles is rtot cotnenient. Wnste so collected slmll be collected and disposecl of at regrrkr
ilrterunls ns decidedby tlte locnlbody;

(p) collect lrcrtictrlttrrc, lttrks il,'ttl gird(n ruistc scptu'itely tttd Ttroccss in tlrc pttrks rtutl
gttrderrs, ns ft ns possible;

!q) , trnnsport segregtted bio-degrrtdable utaste to tlrc processittg facilities like courpost plant,
bio-rtretlumntion plant or mty suclt facility. Preferertce slmll be giaen for onsite processing of xtch
unste;

O transport non-bio-degrndnble uaste to tlrc respectiae processirtg facility or mnteial
r e coz, ery fncilitie s or s e c o n dn ry s t or ng e .fncili ty ;

(s) trusport clt'tstnrctiott nnd detnolitiorr rprrste ns per tlrc prouisiorts of tlrc Constntctiort
ntd Demolition Waste Mttntgenrcnt Rtiles, 2076;

(t) inoolae couurttutities in ruaste managenrcnt and prontotiort of hotne contpostittg, bio-gns
generatiort, decentrnlised processing of tonste nt conmttutity leuel, subject to control of otlour nnrl
tttaitttenilrce of lrygienic cotrditious nrowtil tlv facility;

0n plmse out tlrc use of clrcntical fertilizer h ttoo yenrs nnd use contpost in all pnrks,
gnrdens tunitftained by tlrc local hody md rulrcreuer possible in otlrer plnces under its
jttrisdictiott. lncctttiztes nrty be prouidetl to recycling irtitintipes hy inforntol tonste recycling
secto'r.

(a) fncilitate constntction, operilion nnd runintenonce of solid tonste processiug fncilities
ntrd nssociated h{rnstntcfire on their ortn ot'toith piunte sector participation or tlvottgh rnty
agency for optirnrnn utilisatiort of uariorrs coutponents of solidtorcte, adoptirtg suitable
teclmology inchding tlrc folloruing teclmologies mrd ndlrcing to tlrc gidelines isxted by tlrc

Page 2 of 7
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Ministry of Urbnn Deoelopment froru titile to tirne nntl stnndards prescribedby tlrc Central
Polhttion Control Bonrd. Preference slnll be giuen to ilecentralise'ct processin{ to nrinindze
trnnsportntion cost rutd enuironrtrctttnl iltryacts suclt ns_

i) bio-rrLethmtntiotr, ttticrobirtl conLpostittg, aernti-cotttposting, anaerobic
digestion or nny otlur tpproprinte processittg for hio-stabiliintion if biolegrndnble
wnstes;

ii) zttnste to etxergy processes incltuling refirced deriued firc| for contbtrstible
frnctiott of runste or wpply as feedstock to siliel'tpaste-based foroei plants or centent
kihrc;

ko) uttdertnke on tlrc_ir ,_r::!: o, t_luorrglt nrty otlrcr ilgency cottstrtLctiort, operntion mtd.
rnoi.rttenouce of suitnry lnndfill ntrd. tts.sociatei infrnstricnLie tts per Sclrcrhtle 1. for disposal of
residtutl tunstes itt tl utanner prescribed rrncler these rrrles;

(x) . rnrtke n-dequnte proaisiott offuntls for capital htuestrttents ns tuell ns operntion anil
t:t.aitttelratrce of solid lofiste n'anagement seraices in tlrc mutyal btulget enxLiitg that fi.mds fordiscretionnry f mctiotts of t_Irc locttl body hazte been allocated only afier urceting-tle reqtirerient
of net:essuy fttnds for solid runste rruutigenwtt atxil otlrcr obligitory ftutctioni of tlrc local body
rts per tlrcsc niles;

(y) ttutlte on ryplicrttiott in Fornt-I for grant of tuttlrcisotion for setting 4p toaste
processirtg, treahnent or disposal facility, if tlrc uohune of turtste ii exceedin-g fiie metric tonnes
per doy ittcluding snnitn'ry landflls from tlxe State Polltitiott Control Aonrior tlrc polltLtiorr
Control Conulittee, ns the case tnny be;

(z) strhtit applicatiort for renertal of autlroisntiott nt lenst sixty clays before tle expiry of
tlrc unlidity of mtthorisntiotr;

(zn) prepnre mtd sulunit nntutal report itr Forttr IV on or before tlrc 30il, Apil of tlrc vtcceeling
yenr to tlu Conufissiotrcr or Director, Mruicipal Aclntirtistrntiorr or desigtnted Officer;

kb) tlrc anuml report sltall tlrcn be sent to the secretnry -fu-amrge of tlrc stnte LJrbnn
Detrelopurcnt Departntent or ztillnge panchrtynt o, nrrni tleuelopntint deportrnent md to tlrc
respectiae Stste Polhiiort Control Bonrd or Polhttiort Control'Cotnuitiee by tlrc 31st May of
eoery year;

(zc) cducate ruorkers inchding contrnct ruorkers nnd xryerlisors for door to door collection of
segregnted rpaste and trnnsportittg tlu tmruixed tortste dtring piimry mul seconrlary
trnnsportntiotr to processirtg or disposal facility;
(zd) 

-enntr-e 
that the operator of a facility prouides personal protectiort equiynent incltrding

rutiforn4 fluorescent jncket, hnnd glooes, raincoats, appropinte foot tpent any runs,q- to all
ruorlrers lmndling solid runste and tlu satfie are used by tlre rooicforce;

(ze) enxrre tlutt prouisiotrs for setting trp of centres for collection, segregation arrd stornge of
scgregnted wastes, nre incoryornted in hilding pltm tulile grnntingipprot,nl of brilrlini plht of
fi group lnrtsirtg socicty or rtrnilet cottrplcx; tutd

(2fl ftanrc byeJou,s and prescribe 
.criterin for leuying of spot fhte for persotrs tulrc litters or fails

to corrt\tly toith tlte proztisions of tlrcse ntles nnd delegntc poTlers to fficers or locnl bolies to'leay
spot fines ns per tlrc bye lntos framed; and

(zg) crente ptthlic moarerrcss tlrotrgh infonnntiort, edrrcntiott rtntl conunrntication cmnpnign and
adtLcnte tlrc waste generntors on the follotoing; nontely:-

(i) not to litter;

(iil ninitnisegenerntionoftoaste;

(iit reuse tlrcltaste to tlu extent possible;

(it ) prnctice s:Sregatiotx of rutaste into bio-degrndable, non-biodegrnrtable recyclnble md
couthustible), smittry tttaste and dornesfic lmznrdous ruttstei nt sotLrce;

k ) prnctice lnurc contpostirtg, uenni-corrtpostirrg, bio-gtts gerrcratiorr or coumnntity larcl
contposting;

e4
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(tti) zt'rup secrtely trced satitnry llaste is ond tolrcn genernted in tlrc porrclrcs prooidecl by
tlrc brand oTonet's or n vdtable wrappirtg as prescribed by the local botly aict pltce tli
sottte in tlrc bin nrcmi for non-biodegrailable waste;

(oii) stornge of segregated waste at sorrce in tlffirent bhs;
(or'ii) lmndoaer segregated utnste to ruaste pickers, toaste collectors, recyclers or trrnste

collectiott agenc ies; and

(ix) pnylnontlily rrser fee or t)mrges to tortste collectors or locd bodies or nny otlrcr persort
mLtlnrised by thc locnl body .for strstninability of solitl tonstc tttturnge nrcril.

(zll stop lmd filling or dwtrping of mixecl rlaste soofl ttfter tlrc tLrueline ns specified in nie 23
for setting up and operotionnlistttion of sutitary ltmdfil[ is otter;

(zi) alloru only tle non-usnble, non-recyclable, non-bioclegrndable, non-combtrstible anil non-
renctia.e inert ruaste nnd pre-processfug rejects and resicluis fronr rlaste processitrg fncilities to go
to xz.titnry ludfll md tlrc sruitary lnndfll sites shall urcet'tlte specificitiols as {iien in
Sclrcdule-l, howetter', euety effort slutll be tntttle to recycle or rerrie tlie rejects to ticlieue tlrc
dcsired objectiue of zero ronste goiug to Lmtlfll;

(zj) itutestigttte atd nnaLyse nll old open drnnpsites and existirtg opertrtional rhmrysites for tlwir
potent.inl of b-iomining_ and bio-renrcdintion and ulrcresoeaer feasible, take ,rrrurr,r.ry actTons to
bio-rrrirrc or bio-rernedinte tlrc sites;

(zk) 
- irt 

.obsence 
of tlrc potentinl of bio-mining and bio-renrcdintion of fuutrpsite, it stull be

scientificnlly cnpped as per lnndfill cappirg ttonrs to preoetxt fifftlrcr dimage to tlrc
etnironnrctt.

(zl) collect nnd troilsport biodegrndLtble, non-biotle grntlnble, nntl tTonrcstic ltLtzardorts toaste
frotn lnrrselrolds inclrrding shLnts nnd infontutl settlentints, cotrutrcrcial, instittttionnl and otlur
rtott-residential Trrewises, tmrlti-story htLildings, lttrge cornrrcrcinl cotuplexes, ntnlls, housittg
corrtplexes ad tlrc like in coutpartnrcntalised and couereiluelticle to tlrc respectiue processil"g
fucility.

3. Whereas rule 22 of the Solid Waste Management Rules, 20L6 prescribes the time
frame for implementation of the said rutes which is reproduced below:

22' Tilne frante for ilnplementation.- Neccssnry irLfrnstnrcttn'e for inrylettrcntation of
tlrcse niles slmll be created by the locd bodies nnd otlrcr corrcented stilrcrities, as tlrc cnse tnay
be, ort tlrcir ounL by directly or engnging ngencies witlin the tirue f'rarue specifierl beloro:

# Activity Time limit
from the
date of
notification
of rules

(1) (2t (3)

1 ldentification of suitab[e sites for setting up soLid waste processing
facitities

1 year

2. ldentification of suitabl.e sites for setting up common regionat
sanitary Landfil.t facitities for suitabl.e ctusters of Locat authorities
under 0.5 miLLion poputation and for setting up common regionat
sanitary tandfitt facitities or standatone sanitary tandfiLl. facitities by
a[t Locatauthorities having a popuLation of 0.5 mittion or more

1 year
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2 Procurement of suitabte sites for setting up sotid waste processing
faciLity and sanitary l.andfitt facitities

2 years

A Enforcing waste generators to practice segregation of biodegradabl.e,
recyctabte, combustibte, sanitary waste domestic hazardous and
inert sotid wastes at source

2yearc

5. Ensure door to door col.tection of segregated waste and its
transportation in covered vehictes to processing or disposaL facitities

2 years

6 Ensure separate storage, coil.ection and transportation of
construction and demol.ition wastes

2 years

7 Setting up sotid waste processing facitities by al.t tocat bodies having
100000 or more poputation

2 years

B. Setting up soLid waste processing facil,ities by Locat bodies and
census towns betow 100000 poputation

3 years

I Setting up common or standatone sanitary tandfiil.s by or for att Locat
bodies having 0.5 mil.l.ion or more poputation for the disposat of onLy
such residuaI wastes from the processing facitities as weu. as
untreatabte inert wastes as permitted under the Rutes

3 years

10. Setting up common or regionaL sanitary tandfitts by al.t LocaL bodies
and census towns under 0.5 miLtion popuLation for the disposat of
permitted waste under the rutes 3years

11 Bioremediation or capping of otd and abandoned dump sites 5years

4. Whereas section g of the Jammu and Kashmir Non-biodegradabte Materia1
(Management, Handting and Disposat) Act,2oo7 provides as fotlows:

Sectiotr 9 - Prohibitiott to throzo biodegradable ancl non-bioclegraflable garbage in
public drailrs, natrral or nmnmacle lakes, wetlanils.- (1) No 

-pers7n, 
ay nintsity o,

tln'orrglr nnotlrcr, slutll knoruingly or otlwnoisc, tlvoto or ctlltse to be throrort, il nny dinin,
ttctttilotiotr, slutft, pipe uul f ttittgs, connectetl rpitlt tlrc priuttte or prblic rlrainttgi tuorks,
ttttturnl or mmunfide lokes, wetlurLls nny non-biodegradnble gnrboge or constrrrctioi debris or
any hiodegrndable garbnge by plncing in n non-biotlegrnclable bag or contairuer likely to-

u

ittjure tlrc drabtage and sewage systeru;

hrterfere ruith tlv free flow or ffict tlw treahnent ard disposal of drninage and
setLrage contents;

be dutgerous or cfiuse nristurce orbe preldicittl to tlw public lrcnltlu and
dnnrage tlrc lnkes, ioers or ruetlsnds.

Iil.

itt.

(2) No lterson slttll, hntoitrgly or otlrcnoise, place or pernit to be plttced, except in accordance
roitlt stclr procerhrre and.after.corrtplying ruith r;,rclt safeguarcls as tnty b:e prescibed, any
biodegrndnble or non-biodegradttble gnrbnge in Luty prblic plnce opett to ptrblic uieto tmless-

(o) tlrc gmbcLge is placed in nny receptacle; or

(lt) tlrc gorbnge is deposited in n locntiou designntetl by locnt rurtlrcrity lmoing jrLriselictiort itr
tlrc nrenfor tlrc disposnl ofsuclt gnrltngc.
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5. Whereas, the Municipat Councit, Udhampur has been in continuous breach of
waste Management Ru[es/ Act referred to above. A list of correspondence / notices and
directions issued to Municipat councit, Udhampur in this regard is enctosed.

6. Whereas the matter of pol.tution in river Devil(a is atso being heard by Hon,bte NGT
in oA 176 2023 titted Rohit padha Vs UT of J&K & ors, and the orders passed on
12.Q1 .2024 inlhe matter are enctosed.

7. whereas J&r( state pottution controt Board (now J&K pottution contro[
committee) vide order no 25 SpcB of 2019 Dt. 21 .11 .2o1g had imposed Environmental
compensation amounting to Rs. 1.39 crores (one crore and rhirty-Nine Lacs) for
violation of sotid waste f4anagement Rutes 2016, on Municipat councir, Udhampur.
However, the said amount has atso not been deposited so far.

8. whereas contravention of provisions of the EnvironmentaI protection Act, 19g6,
rutes, orders and directions issued thereunder is punishabLe under the said Act and this
includes contraventions by Government Departments as wett.

Now therefore, in view of the above position of taw, the deficiencies that persist in
the imptementation of the sotid waste Management Rutes 201 6 and in exercise of powers
under section 5 of the Environment (protection) Act 1986, section 33-A of the water
(Prevention & controI of pottution) Acr, 1974 and 3l-A of Air (prevention & controt of
Pottution) Act, 1981 , the fottowing directions are hereby iss ued:

The Chief Executive Officer, Municipal Council Udhampur shall:-

i. Ensure that solid waste is collected, processed, treated and disposed of in
accordance with the Solid Waste Management Rules 2016, plastic Waste
Management Rules 2016 and the Jammu and Kashmir Non_biodegradable
Material (Management, Handling and Disposal) Act,2OO7.

ij. Ensure that no waste, whether bio-degradable or non-biodegradable, from
domestic or commercial establishments on either side of river Devika finds way
into the Devika River in vioration of the water (prevention and control of
Pollution) Acr, L9r4 and section 9 ofthe Jammu and Kashmir Non-biodegradable
Material (Management, HandlinB and Disposal) Act,2OOl.

iii. Notify the waste collection schedule and method of co ection for segregated
bio-degradable and non-biod egradabre waste and coflect waste in accordance
with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed under rule
4 of the solid waste Management Rules, 2016.

v. Direct waste generators not to litter i.e throw or dlspose of any waste such as
paper, bottles, cans, tetra packs, fruit peel, wrappers, etc., or burn or bury waste
on streets, open public spaces, drains, water bodies and to se$regate the waste
at source as prescribed under these rules and hand over the sggregated waste to
authorised waste pickers or waste collectors authorised by the local body.

vi. Deposit the Environmental Compensation imposed on the MunicipalCouncil
Udhampur, vide Order no 25 SPCB of 2019 Dt. 2L.11.2019.

!
(\,
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vii Submit a list of officials of Udhampur Municipal Council, who are responsible for
continuous violation of Solid Waste Management Rules from 2019 onwards for
their prosecution under the Environmental protection Act, 19g6.

submit the present status of 73 identified encroachments on the banks of River
Devika (Gangera Hills to Nain-su) along with the action plan for eviction of the said
encroachments.

submit the present status of Solid Waste & Plastic waste observed in Nallahs
meeting Devika River.

viii

X Submit action plan along with timeline for removin g sludge and dredging of
Devika River at Devika Ghat.

Furnish quantity of solid waste generated
J u risd iction.

in Udhampur Municipal Council

Furnish the quantity of solid waste processed daily in Udhampur Municipal
Council Jurisdiction and disposal thereof.

Furnish the action plan and timeline regarding processing of remaining 5500 MT
legacy waste lying at Sui-Chakher site.

Furnish the status of obtaining necessary clearances/permissions for the
proposed integrated MSW processing site at Maand, where the dumping of MSW
has already been started by Municipal Council Udhampur.

Furnish the action plan for processing of 10000 MT Municipal solid waste.

The response of Municipatcouncit Udhampur must reach J&l( poil.ution co
Committee by or before 20 Februa ry 2024.

rnct: ll leaves.

SU Yadav)

A ^rchairman
Copy to: /,"N/

L. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and Environment
Department, Civil Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to Govt; Housing and Urban Development Department, Civil
Secretariat, Jammu / Srinagar.

3. DivisionalCommissioner,Jammu.
4. DeputyCommissioner/DistrictMagistrate, Udhampur
5. Regional Director, J&K PCC, Jammu.
6. Director, Urban Local Bodies, Jammu.
7. Divisional Officer, PCC, Udhampur.
B. Scientist 'A' ln charge MSW /'E-Waste, J&K pCC

xt.

xii.

xiii.

xiv.

xv.

PageT ot7

403



A

Jammu and Kashmir Pollution Control Committee

hn{v- Wt JL-
,G )

Parivesh Bhavan. Forest ComPlex
Transport Nagar, Jammu, 180 006

llSitt ractory Roao

ll Ralbagh, Srinagar, 190 008

The Chief Engineer, UEED,

Transport Nagar,

Jammu

No: :KPCC/r{Gr/138/JJ tl f'*xt 
- ?;qo Dt: 0e Feb 2024

Subject: Violation of Solid Waste Management Rules, 2016.

Reference: OA No. L76 af 2023 titled Rohit Padha Vs UT of J&K before the

Hon'ble National Green Tribunal.

Sir,

Disposal of Municipat Solid Waste is primarily regutated under the

following Rules / Act:

a. Solid Waste Management Rules, 2016

b. Plastic Waste Management Rules, 2016

c. J&K Non-biodegradable Material (Management, Handling and

Disposal) Act, 2007

The said RuleslAct provides a regulatory framework for proper

collection, handling, processing and disposal of Solid Waste and Plastic Waste.

These rules also prescribe, inter alia,duties and responsibilitiEs of Housing and

Urban Development Department, District Magistrate, Local Authorities, and

the Pollution Control Committee.

This issue is being heard by Hon'ble NGT in OA 175 2023 titled Rohit

Padha Vs UT of J&K & Ors, and the orders passed on 12.01.2024 in the matter

are enclosed.

Contravention of provisions of the Environmental Protection Act, L986,

rules, orders and directions issued there under is punishable under the said

Act and this includes contraventions by Government Departments as well.

ln view of the above, and in exercise of powers under Section 33-A of

the Water {Prevention & Control of Pollution} Act, 1974 and 31-A of Air

(Prevention & Controt of Pollution) Act, 1981, the following directions are

hereby issued:

Prr
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The Chief Engineer, UEED shalF

i. submit the present status of Solid waste & Plastic waste observed

in Nallahs meeting Devika River.

ii. Action Plan along with time line for removing sludge and dredging

of Devika River at Devika Ghat.

iii. Quantity of sewage Senerated in udhampur Municipal council

Jurisdiction.

iv. Quantity ol sewage treated in Udhampur Municipal Council

Jurisdiction and disposal thereof.

v. Status with regard to comrnissioning of STPs.

vi. Status of Consent to Operate from J&K PCC-

vii. Status of On-line Continuous Effluent Monitoring System {OCEMS}

for real-time monitoring, Digital meters, sludge handling systern,

SCADA sYstem and associated components for operating the STPs in

auto mode.

The response should reach J&K Pollution Con$ol Committee by or

before 2O|AU7O74.

Encls: 14 leaves

Copy to:
1. Financial Commissioner {Addl. Chief Secretary}, torests, Ecology and

Environment Department, Civil 5ecretariat, Jamrnu 1 Srinagar.

2. Commissioner/Secretary to GovU Housing and Urban Development

Department, Civil Secretariat, Jammu / Srinagar.

3. Oivisional Commissioner,Jammu.

4. Deputy Commissioner/District Magistrate, Udhampur

5. Regional Director, J&l( PCC, Jammu.

5. Director, Urban Local Bodies, Jammu.

7. Chief Executive Officer, Municipal Council, Udhampur.

L DivisionalOfficer,PCC,Udharnpur.

9. Scientist 'A' ln charge MSIV / E-Waste, J&( PCC

{Vasu Yadav}

Chairman

}\
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Annaxq-:,.a--'H '
Jammu and Kashmir Pollution Contro! Comm ttee

Silk Factory Road
Rajbagh, Srinagar, 190 008il

a

b

c

The Chief Engineer,

Jal Shakti (l&FC) Deptt,
Jammu

Sir,

Disposal of Municipal Solid Waste is

following Rules / Act:

primarily regulated under the

Solid Waste Management Rules, 2016

Plastic Waste Management Rules, 2016

J&K Non-biodegradable Material (Management, Handling and Disposal)

Act, 2007

The said Rules/Act provides a regulatory framework for proper

collection, handling, processing and disposal of Solid Waste and Plastic Waste.

These rules also prescribe, inter olio, duties and responsibilities of Housing and

Urban Development Department, District Magistrate, Local Authorities, and the

Pollution Control Committee.

ThisissueisbeingheardbyHon,bleNGTinoAlT62023titledRohit
padha Vs UT of J&K & ors, and the orders passed on 12.01-.2024 in the matter

are enclosed.

ContraventionofprovisionsoftheEnvironmentalProtectionAct,1986,
rules, orders and directions issued there under is punishable under the said Act

and this includes contraventions by Government Departments as well'

lnviewoftheabove,andinexerciseofpowersunderSection33-Aofthe
Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention

&ControlofPollution)Act,lg8l,thefollowingdirectionsareherebyissued:

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

No: rKpcc/NGr/1.381 )y f '1s- d s- Dt: 13 Feb 2024

Subject: Violation of Solid Waste Management Rules, 2016.

Reference: OA No. 176 of 2023 titled Rohit Padha Vs UT of J&K before the
Hon'ble National Green Tribunal.
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The Chief Engineer, Jal Shakti shall:-

i. Submit the action plan regarding flood plain zonation.

Action Plan along with time line for removing sludge and dredging of
Devika River at Devika Ghat.

.

The response should reach J&K Pollution control committee by or before
20/0212024.

E ncls:14 leaves

v
(Vasu Yadav)

Cha irma n
Copy to:
1. Financial Commissioner (Addl. Chief Secretary), Jal Shakti Department, Civit

Secretariat, Jammu / Srinagar.
2. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and Environment

Department, Civil Secretariat, Jammu / Srinagar.
3. CommissioneriSecretary to Govt; Housing and Urban Development Department,

Civil Secretariat, Jammu / Srinagar.
4. DivisionalCommissioner, Jammu.

5. DeputyCommissioner/DistrictMagistrate,Udhampur
6. Regional Director, J&K PCC, Jammu.
7. Director, Urban Local Bodies, Jammu.

8. Chief Executive Officer, Municipal Council, Udhampur.

9. Divisional Officer, PCC, Udhampur.

10. Scientist'A' ln charge MSW / E-Waste, i&K PCC
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